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(2) It will extend (o the entire area of the Natianal Capital
Tervitory of Delhi excluding arca under New Delhi Muaicipal

- Cauncil 2ad Cantonment Area,

(3} i shall come inlo force on such date as the Gavern-
ment mray. by nolificalion in the Qfficial Gazelte, appoint ;
and dillerent dales may be appointed for different provisions
of this Acl and any reference in any such provision lo the
commencement of this Act shall be construed 03 a reference

_ta the coming into force of that provision,

2. Definitions—In this Acl, unless the context ollerwise
requires,—

() “Adrmmisireior” meouns the Adminislraior  of the
Government of Netionnl Copital Territory of Delhi:

(b) “Board” means the Delhi Water Board established
under sub-section {1} of Section 3 and includes any
member, officer or employee of the Board 1o whom
the Board may delezate its powers under Section 22 ;

(c) “Canlonment area” means Lthe area within the limits
of Delhi Conlonment as defined by the nolifications
of Ceniral Government under Section 3 of Cnnton-
ment Act, 1924;

{d) “Central Ground Waicr Amhomy means the Central
Ground Water Authorty constituted under Section
13} of the Environment (Protection) Acl, 1985 (29
of 1986);

(¢} “charpes” includes any rates, tariff, duly, cess, depasits.
rentals, surcharce, developmeny ¢harges or any olher
charpes levied by the Board or payable lo it:

(0 “Delhi” means the Nationat Capilal Territory ol
Dethi:
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34 DELHI G

{g) “Delhi Cantonment Board" means the body corporale
having perpetual succession and commen seal as
incorporated under Sections [0 and £} of the Cun-
tonment Acl, 1924 (Ceatral Acl 2 of 1824);

{h) “Dethi Development Authority” means  the _Dellu
Develapment _Authority established under Scction 3
of the Delhi Development Authority Act, 1957 (Cen-
tral Acl 61 of iU57y and includes any sucopssor

boddy thereto;

(i) "Delhi Electric Supply Underinking" means rhe under-
loking of that name cslablished under the provisions
of the Dethi Municipnl Corporation Act, 1957 and
includes any successor body thercto.

(i) ““déparigeninl charpes” means the charaes (ixed by
i Ihe Board for defrayine its establishmeat and over-
head costs in respect of any work ;

r&) "dt_véiopment" means the carrying out 9'f building,
engingering. muning or other operations in, on, over

or uader land or the making of any material change
_ in‘any building or land and inciudes redevelopment

t. - ¢l) “devetopment charges” means chargest lo defray ihe
cast incurred by the Board in initially providing
any service (o any premises or gronp of premises or

mental charges ; j
of ary othcr description, 1 lunnel, a culvert; a ditch,

" a'.channel or any other device for carrying off
sewape, offensive maiter, polluted water, waste water,

water ; -

““filtings" inclmles ony pipe. aps, tocks, valves, fer-
rules, meters, cisterns, baths and other similar appa-
1alus used n connection with (he supply and wse
of waler or for the carryiog of, gollection, treatment

e .- oF disposal;gf sewage: e .

1

Lo EI'I

'

' {0) “Government” means the Guvcm}_i-:én; of the Natignal

Capital Tenitory of Delhi;
1270y - L - .. - EE T
'r:‘ ) "jndqslr_ial’ cfluenl™ means  effiuent which s not
- sewape and includes environmental poliutants in the
form. of solid, liquid or gaseous substances present
in. such cancentralion as may be injuricus to the
cnvironment, lo human beings. or other living crea-
tares. including plants or micro.argénisms  or 1o

t - property; -

—

{q) "Lepislative Assembly*” means the Lepislative Assem-
- . bly.of:-the MNational Capital Terrilory of Delhi;
“ligensed plumber” means 3 plumber who has been
tempotarily permilled to operale as licensed nlumber
" in pnv area of lhe Board or by any erstwhile bodv
o sithstituted by the:Board and will include a licensed
S-- 0 rplumber who™ will  be licensed by 1the Board in
accordance with the regulations made in this regard ;

—

"f_r

-, [s} “lacal nutkarily” includes the Municipal Corporatian
) of Delhi. New Dclhi Municipal Council. the Delhi
Vevelopment Awthority. the Delhi Cantonment
~ Board. or any. successor body to any of them, and
any other sizlutory authority performing municipal

. “famerions: : '

L P _ (1Y “main” means a1 pipe laid by the Poard for the
S © purppes of givine » ocneral sunoly of water as dis-

. iinct from a suenly to individunl consumers and
< ~inelddes any appeeatie used in conneclion with such
- a pips upto the ferrule ;

() “Military Enafacering Services™ means an organisa-

tion dedicated to orovide infrastructural suorort to

: tha Defance Services and other users undep the
! Ministry of Defence ;

iy
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_ for_ augmienting such service and includes departs,

< v (@Y “draln® includes a sewer, a house drain, or a drain -

but not designcd to carty rain water or sub-soll.

{v) “Municipal Corporation™ meang theérg
. poaration of Delhi established uuderRg
Delhi Monicipal Cargaiation Act, 1957
46 of 1UAT) and includes any  sppdes
bodies thareto s :

twy “‘municipal drain™ means any doajn’y
or formerly under the cantiol of g

ta} “New Nelhi AMuopicipal o :'.u:ati'g‘g] K
Mueipal Ceuncil established unde}:'-m]-
Municipal Acl, 1994 (Central Act 4473
includes any successor bedy or bOdTeE |

{y) “occupier™ in relation to any premis

(i) any person who for the (ime béiy
ix lible fo pay (o the owner th
rorlion of (he rent of the primige
of which such reng is paid or js Fay:

{ii) an ovwner io occupialion of, o
such land or buildng;

{iv) a licensee in oceupalion; and

(v} itny person who s liable ta p:l.y{
damages foe the use and occupati
or luilding;

{2} “owner™ means a person wla (or ih"
recciving, or is entitled to receive) !
land or building whether on his ow
. account of himself and other o)
trezlae, cgardion or recciver for any . oth
ar who should s recelvs the rent’ 6
lo rzceive it i the Lund or beilding'
were let 1@ @ lenant and ajso includes

M) e Cusiadian of FEvacuee l’rupcr[):'
evactice property vested in hio, und
minisiration of EFyacuee Proper

tCentral Acr 31 of 1950).
)

(iiy the Director ol Istates in the Céntrf®
ment.  the Séercrtapy of the Delhi. Déy
Autherity, constituted  under the Delh
meal Acl. 1857 (Ceniral Acl 61 of -
Gencral Manager of o railway and.
i Government depirtment. in regn
under iheir respective contrel

faa) “premizes™ mican: any fand ap Luild
d buildine and inclides— :

iy the garden. movads and  out-houses,
perlaiting to a buwlding or part of a b

. r

(i) any fittines aflixed  to 2 I]uilding,:jo
hiutlding; ToER

{ab) “preseribed™ means prescribed by ruleg
the Government under section 108; "

N {iy A Govenment  Rzilway.  mcans
Manager of a Zonul Railway: and.

. . f‘;

(it A non-Government Railway, means the pe

is the owner or lessze of the Railway
person working far (he Railway wnder:
menl: k

ie
farld Cregulaiion™ means reoplation made by !f\'1é
under section 109 ; i

£

) "reside”-- -

fit a pereon shall be dvemed 1o “reside’ in afy
inz hopte which or some portion of whid
sametimes. whether uninterruptedly or 04
as i sleepara apariment: aned 5



|
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27y shall nol be decmed 1o cease to “reside”
oroh dwelling house meroly because he s
S from it ©r s elsewhere another dwelling
n in which he resides, if there Is the libenty
s‘ﬂmm;np to it any time and no abandonment
LIS sptention ol rciurning to i;

ﬁ;;;nns a rele made by 1he Government
s Act by satitestion in the Official Gazelte:

means night-ooil and ather contenls ) of
ers, lalrmes, privies, cess pools or droins.
> waler ar other normal eflngnt from shofts.
"bathrooms, stables, cattle sheds and other
tut excludes cowdung:

) means a System of sewers For collecton,
3 r disposaj of sewage end includes sewe-

L7

< work”' ircans any sewer channel, ducr,
. freafient’ and disposal  wnit, pumping

XEtion . cngite; mobile -~ collecting unit and  ofher
bphinory> o6t any* adjdcent land not being privale
foberyy and any lond, building ar cther thing for

tion gr treatment or disposal of sewage;

icans. any way, road, lane, squice, cour,
syage, whetler a thopouphfare or noy  aad
biiflt- bpor o fol, over which fhe public
u right SF way! and also the roadway or
iy avar any: bridgé’ or causeway:

eruplt auibority™ means the anthorily as defned
Cinider Section 3{R) of the Indinn Telegraph Act.
EY685 (13 oL 1885) .
{gfcgrnph‘i ting™ means 2 wire ar wires for  the
MiToss of- 2 telepraph a5 dulined in the Tndian
Jelearaph Act, 1885 (13 of 1885); -

1 ! .

IB%mk main” mcons- a main construtted for  Ihe
é‘q Fpase »f conveying water [rom a source gf supply
rvoir or from a ceservoir tor unothér reser-
Bar the purpose  of convaying watdr, in bulk
ue part of the limits of supply to another
of. those limits; or for the purpdse of giving or
{5 a supply of water in bulk; C

(15 .

sworks” meads any source of waler supply
. lake, spring, river, or canal, well
voir, cistern and tank, dug well, bore well,
cumebore well,  tubewell, ranny  well, flter
ts und infiliration galleries. any channel, duct.
diether covered ar ‘open,” desalioation plants, - (reat-
At units, sloice ar supply main, culvert, beidgs,
MR, water [ank, hydmant, siand pips or post,
énduis and machinery and  any adjﬂcent-lnnd not
8ing° privole properly and any land, building or
¥ thing for supplyiig water or for prolzclinga
0rée’.of water supply and pipe or for- treabment

CHAPTER-II

BTITLTION OF DELHI WATER BOARD

n4{3) of Section 1, constitute the Delhi Watee Reard
on in the allicial pazelle;

). A" Thairperson wha shall be the Minister Incharpe
f the subject of 1he Gavernment an da Vice Chair-
“pecsan 1o be nowinated by Spanker fram amonest
.members e, per Clause 2 (i),

Goverpmeny wha shall be an officer diaving pay in
the scale nol less than that or a Joinl Secrefary
1o the Government of India.

(iiij Three members of the Legislative Assembly ‘of the
MNatienal Capital Territary of Delhi to b nomalnated
hy the Spzaler

tiv) Two mecmbers ol the Muoncipal Corporiupn of
Dethi to be nomimaled by the Mayar.

w; The Commisdvner of the Municipal Corputation of,
Delfi, ex-uilivin. .

(vi} The Chairpeeson of the New  Delhi dunicipai
Council, ex-cfficia, )

(vii} A membee (Witer Supply) 1o be  pominaleg by
Government who shall_be an enginecr, drawing pay
not less than bat of a Joint Scerchwy to the -
savernment of India, having specialiseq krowledpe .
and cxpericnee in the madess relating v water
supply. ' :

(vili} A Member (Drainege) to be nominate by Govefn<
ment who shall be an engineer,- drwing puy i
scale not iess Aban that of x Joint Secretiry & the
Gaovernment of Indin, hiavemg specialisod Lnowledge
and cxperience in'the matters relating (o draimape;’ |

(ix) A Member (Finance) to be nominated by Governs:
meat diawing  pay in the scole not less than that”
af a Joint Sceretary to the Govermment of India.
having specialised Anowledpe and practical expe-
sence of actounting and financial matters, ;

'
.

a2} A Member (Administration) (0 bé nominated By
Government drawing pay in the scale not less than’
that of a -Wing Sceretary to the. Government ) of -
Todia, having specialised  knowledge and prclical
experience of personiel and administrative matiers.

-

{xD) Secretary Incharge.of the Department of the (iuvcf};:';
© merit dealing with the Board, cx-oflicio. ' .

(xii} A represeatative of (he Ministry of Urban Aflairs!
& Employment, Govarnment of lndiz  who  shall
nol be below the rank  of Joint Secretary to the
Government of India, to be nomimuted Ly the-
Central Government.

(xii) One vepresentative of the Delhi Cantonment Board;-
preferably an clecied representative of the Delhi’
Canfonment Board, ro be nominaied by its President.

(xi¥v} A representative af the Cenval  Grosnd Waler
Authority who shall rot be below the rank of a
Chief Inginesr. to be nominaled by the Centeal
Government.

(3} Members nominaled under clauses (i), (vil), (viiD),
fix) and (x) shull be enitled.to vreccive from the funds of
the Board such salaries and allowances, and sholl be povern-
ed by such conditions of service, us may be preseribed.

() Except in the cnse of ex-oflicic membérs and members
nominated under cluuses (tii), (iv) & (xiii} of sub-section (2); .
the members of the Board shall holg oflice af the pleasure
of the Government.

{3} The miembers of the Boaed naruinaled under Clautes
{iif}, {iv) and {xiii) of sub-section (2) shall not hold office
far A continuous  (eriod for more than (wo years and shall
cease to hold office  whenever they cease to he members
af . the Legislative Assembly of the National Capital Territory
al Delhi of members of the Muricipal Corporation of Delhe
or of the Delhi Cantonment Board. as the case may be

(6Y N decision Iahen be ibe  [oard ar under the anthurily
of the Bowrd shall he called into  quession qu the pround
only of the existence of any wvacanzy among the momlers

be naminsted by the
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A

b
1
f

‘of the Board or of any r.lcﬁ:c: ‘or :nﬁrmlly in thr.-. canstilution
of the Board

4. (1) In the absence of the Chairperson, 1the Vice-
Chairperson and in  ihe absence of Chairperson & Vice-
Chairperson, the Chief Executive Office shnll be competenl
t6 carry out the duties and Tunctions of lhe Chairperson.

" (2) If the Chief Executive Office of the Board is by reason
of illness ar othenwise rendered temporarily incapable of
carrying out his duties, or is granted leave of absence by
lhe Government, or is otherwise unable to allend to  his
duties, in circumstances except the cessation of his mem-
bership,
act for him as the Chief- Executive  Officer (o carry oot
his duijes and functions by or under this Act. Such person
shall vacate office on the dale when the Chwi' Execulive
Oﬂlccr rtsumcs hu dutlcs '

v,

5. Non-parhc:patmn of a member |f he ho]ds interest in
any firm, etc. —([) If the Board has ¢mtersd into or is con-
sidering enléring into any contract or agreement with any
firm ar company in which a member holde any share of
intceest; . he -shall disclose the fact ang, nature of such
mlcrcsl and Fe zhall notb ¢ criitled o pnmclmlo in aay
dl:msmn of thc Board‘ relating to such confract Qr agreemeat.

(2) Ew:rvL sclnsulc referred to in sub-scchon (!) shall
forlhwuh 'ba recorded in the minuies and communicated I
ths.. Govcmmcntf and, the Govirnment may lhcrcupcm rgwc
sucE “direction as it may deem proper. .

6. Tncorm; n, o‘f the Board.—1) The Board shall b2
a body corporatc ;havmg pcrpclua] succession and a common
seal and the’ pmvcrs o acquire and to hold property, both
movable and: unmovnblc, and may sue and be sued.

(2) A or‘ders oiqd degisions of tha Board tholl be amthen-
e ma.nner as may be provided in the regufations.

T Appomtment of staf—.The Bonrd miy nppoint a Sec-
retary .and all such officers os may be reguired to enable
the Bonrd fo carry out ils func.mns under this Act : :

Prowdd l]wal ‘the Government may prc.scnbc that appaint-
mcnt'lb certmn. posts shall be subject to its appmval

'I' - ' 12 S

"B Waler Consuliative Council——(1) The Gow:rr-ment may -
constllutc r Waler Consultative Counml

(2) The l'unchons of the waler consulutwc Council

sha.ll be—-—-

(|) lo “advise the Board on policy maiters and formufa- -
tion of nnnual and five ycar plants ;

(u) to give expert advice on administrative, fimanc'ni
. and technical matlers ;

(iit) to advise the Board on mnllers periaining o the
. .interests of - consuniers and lssues affecting lhc en-
a0 vlrnnmcnl .

(w) to advise the. Board on ony other mntler regurding
which Lhe Board setks its advica.

{3y The Chairperson of the Board shall be the Chair-
person of the Water Consultalive Council ond its mcmbcrs
shall be nz follows :

(i) Al members of the Boarnd, ex-offi cio‘ H

- fif} Two members of the Legls].llne Assembly of  the
g Nutional Capital Tcrnlur\r of Dcllii lo be naminated
by the Speakcr ;

(:ll) 'l'\mo Members of the Municipal C‘orpornuan of
Delhi to be nomipated by the Mayor ;

(iv) One expert in canviroamental and ecolog eal matters
to be nominated by the Government

(v) Two experls in waler managrment to be nomina‘ed
by the Governmea? ;

the Govcmmenr. may appeoint another person 10~

(\r:} '['wq parsons represeating consumer m.’ o
naminated by rthe Government :

(vii) One Member apresentng 1he cmploye
nominited by the Geverrment ;

{viit) One Member from the New Delhi Mummpa]‘ &
out af the aon-offical members, g

U"HAPTER 11I

POWER AND FUNCTIIONS OF THE 110
9. Functions of the Bumd.--(1) Without |:lre|ud:2¢_-l'l
other provisions of this Act, the Haa-u may fa
following funclions : "

(a) Treat, supply und diswibite waler hig
consumpticn or ¢lher purposrs 1o thdse p '
Delhi where there arz howsss,  wheth r :
pipes or by uiher means :

Provided that Lhis clause shall not be cpjy
require the Board to duv anyihing whi
in the opinion of I1he Bear) pmcll'
reasonable cosl, or » provide watej
any premises which huive been con l‘Eu
contravention of any law or jn wh.
arrangemeng for internm] water :.uppl
internal slorags:, s mw De  requ
Board, does uol cxist

(6) Plan for, reguletc and manage the r:xpi-a 1ek
ground water in Delhi in consultation vk
Ground Water Awheriiy and also gy
Ihis regard tn Lhe \Tcw Delhi Muni¢ipa
the Dethi Cantonmznt Beara or anyi
suthonly

Provided 1hat 1he Baaed shil not liceng
user charges for exploitation of gmun
in any area far ths tme beiny faffing
the jurisdiction ot the New Dclhi_ ‘?‘-"'
Council 1he Delhy Chonionmant [loqr opEe
other loeal :wthority, except wilh Ihé«. Il
proval of ithe Ceniral Governmenr 3

{c) Pramwle measurzs for conservalion,
reuse of waler ;

{(d) I{ so directed by the Government o > thEs
Government, take over and earry oul an
relating to the manapzmen:  and  regulalio
sewarige and ground waler or the draii
area, hitherto bun" carried out Ly the Gt
the Drelhi Dc.r.:l..pmenf Auwhority o
agency :

Provided that the Board shall, as far as mageb
aver the managemen! ol all drains fed:-vy
in parl by drains under the Ranagent
Board ;

tc) Collect, treat und dispose of seweape i fix
part of Deibi and carcy oul works conncx
sewerage, sewnage lreatmeal wnf rewageLdisp
including Ilu. plmmng design, cummlch

Provided that, unless otherwisz directed by 1he
Gow:rnmcnt. the Board shall collect se
in bulk from the arcas falling wilhin the
tion of New D"”’II Mumcn-nl Counc:l-.

(f) Take up or prumwie any ather mm:urcs néceg
for or ancillary to the functions ©f the Boarg
dawn under this A<, inclvding wepotintionshE
other Boards ar s milae anthorilics. or the
or any State Gaverament, and cniering info .
ments with them, o- the [ormulation and
mentation of =cheaes, or research and d_vclo
works

(g) Makc provision For vafiliered waler supply.



gard may, with thz prlor approval of the
.entrust any of the tasks and functions referred
ttion. o a local budy, limited company, registered
%2 ol institic ar Government Undertaking, includ--
= for privite inveslment in amy warks thereof
Sy teyms and

amership of the facilivy, om such
i‘??;nv llj:n: approvad by the Board.

. lied for domedic purpose nol fo be used

:sl;rcp purppses.—(1} No parson shall, without
ission of The Board, use or allow use of waler
; or-,'iluh'l.cstic purpose for any purposes, other than
iFpdses. except to exlinguish a fire.
" PR o . . : . .
_ga":r:i;s;ha'l_l wilfuily pallule water in or obtained
fank, waler works or ojher source of supply
¢l is or is likely bz used for demestic
or: (he, preparation. of food or drink for humap
i“a< to be prejudicial to health.

'y_of_rw' qf‘for domesug intirpnse-'_; nat to include
¢5 for., specifisd, purposes.—The Supply of waler
ic purpose shall not be deemed to include supply
T .

L : : :

SR .
fan animals Jor' for washing vehicles, where such

imals, or vechicles :,'trc"ke‘p: for sale or hire ;
x .o Lot R i .,
%’:fb’i". any trads, manuloctore or business ;

] 8¢ fountains, <wimining, bathg or any ornamental
For mechanical purposes’ ;. U -
P "2- ___M_.- :-‘_._\_ ; .
S for gardens or for. putposes of irrigalion or for
walering streels ;

or any consiruclion work of any kind,

o) S S s RPN

sBoWer. . to- supply - water: [or non-domestic purposes.-—
Hodrd . Dny,- in, its diseretion and subject o sufficient
bility-of water;.supply- water lo any person or organi-
ncuding. industrisl’ establishment for non-domestic
feo-other public purposes, on such terms and condi-
cluding payment of such charges, as may be specificd
fftons ¢ " L. o .

ALk oy il : T )
1hat the. Board shall allow all persons o take

o e

Aot extinpuishing fires only from any pipe on which
i) Js fixed, . without any payment. : .t

AEAWef tg. require waler supply 1o be (sken and power
sallowe occupation: of a new premises without arrange-

Fgater ~supply.—(1} It shall not be lawful to
?ﬁp.‘qqcupy.any_premises without ndequate arrange-
Ly Waler. supply in aceordance with such regulations
£y made in. this behalf. .

sy
=P

S e T
%Eﬁappgurs to ths Boanl tha: any premises in Dalhi
e oWt supply of water for domestic nurposes or that.:
JRSEnR " supply of water for demeslic purposes available
d H'ﬁpg,rr;gn usually occepying or .employed in such premis
dcequate or objectionzble for reasons of health and .
iUt Board mnay, hy notics in writing require the
wlbe, premises or :he person primapily liable for the
oL property taxes in respecl of them :
"I,-‘-Ilnke: a conueclion adequate for the perons
occupying or employed in the premises, or to take
.:3Uch additional .or enlarsad connection or connec-
ons  from the water works ;

e 5‘9 provide supply pipes and water fittings, install

#‘.-"‘u_-_. Work a pump aad do all such worka and take
507 Bl such measurss ng may, in the opinfon of the

QEOHFCL be necessary for the above purposes,

T

l@y?pﬂrq may in the notice issued tmder sub-seetion

il e - :

“the size material and qualit
. an ality of the pipes and
waler filtings to be provided - )

e - ]
b ,%)'“lhc pasilion of the pipzs and water filtings to he
fasn . Provided and <he means of access far the inspectian

g thereof |
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o instalied ard  (he
Lours during which it should be kepz working ;

(d) the pariod within which any er ail the works speci-
fied in the notice should be carried out ;

{¢) any olher requircmcn: which the Board may deem
DECessary.

4. Puwer to lay mains, sewers, pipes or drains.——(1) The
Bonrd may lay water maumns, sewers, or service pipes, or
drpins of any type in amy sircet or, with the consent of
the owner and occupier of land no! forming part of the
sircet, in, cver or on any such lami and nay from time 1o
time inspzet, repaiv, alter er repew such maim, pipe, sewer
ar drain wharever situaicd -

Provided that whare a coasent required for the purpose
of this sub-section i withheld, the Board may,

after giving the owner of occupicr a writlten nulicc_‘
of ils intentjon te du so, Iay the main pipe, sower
or drain 1o, aver o on that land even without ™~

such coosent.

{(2) Where the Béald, m exercisz of its powers vndar

lhis seclion, lays or mspicis, repairs, aliefs or renews -
A waler main, service pips, sewer or drain, it shall pay-
compensation., fo every person intercsied n such [aind for |
any damage or injury done to such land by reasons thereok. .

(3) The compensation pavab': under sub-seclion (2)
shall be such ag may be fixed hy the Board in aceordance
with such procedure as may be preccribed and after consider-
ing any claims made by aiey persea intercsted in such land.

15. Power lo require waler supply to be taken and 1o

require maintenance of serviez plpe-—i{1) The Board may .

require any person, who destres the cupply of water for
domestic dr any other purpose, 1o comply with such require-
menls as' may be spreified 1 requirements made in tlns
behalf including (he provislons of any supply pipes or any
lanks, pumps or other pipss or fittings. as may be required
by the Bonrd, or deposit wf the cost of ¥ doing, and the

payment”of any amoual, required by way of development -

charges; :
. - - - i . R R

(2) After oblainiﬁg the ‘sanction of water conneclion from - )
the Board, (he delivery pipz shall be got Inid. by consumer '

through a. licenced plumber 2y his own cost from the mun
to consumers- premuses iacluding ferrule,

(3) It shall be the .d_uly of the consumer lo maiuizin,

repair and replace, . if fequired, such dzlivery pipe at his

own cost.

(4) All service pipes t2id for a period of 15 vears w
more shall. be -got Inspeeted by the consumer, op Fis own
cost, through a licenced plumber. If the service pipes are
found “rusted /ledking, and this is Iikely. to result in con-
taminantion of water; thé veark of repair/renlacement shall
be gol executed by the comsumer, at his own cost. through
a licenced plumber. :

(5) It shall be the rcspbns-bilh& of the Developing Agency
cafrying Ouf, any constructwon, including multi-sigreyed cons-

truction’ or additions to exwsting  construction, fo ensurc .

provision of water Supply thraupn storepe tanks, either

underground or overhead, and booster pumping stations. -

The constructisn.shall bs the respunsibility of the Develop-
g Agency and the mainteaance and opération of the arrange-
ments shall be the respensibility of the occupant of such

premises. The Bonrd shall bz responsible for giving water-

in the mains Teeding the service pipa. The construction;

arrangements shall be done with the prior permission of the:

Board ond on such terms and conditions as shall be deter-
mined by the Board.

16. Provision of fire hydrants.—The Board shall, on pay-

mznt by the agency responsible for fire <ervices, ix hydrants

on water mains (ather than trunk mninst at sech_places as
may be convenient far supply of water for extinguishing any
fire which may break our and shalt keep these in order:
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Pyovided that the Board 3halt allow water 10 be 1aken for
exlinzuishing fires from any pine oa which a hydrant is fixed.
by thz uezngy  gewon=ikle for fire sorviczs,  without any
Payment.

17, Power of Doard (o provide meters—{1} The Boaacd
may pravide water melcrs w measure 1he consumplion of
witer by mny person usive wider supply by the Baard and.
until the contquy s preval. it shall be presumed that the
quadtity of walee siown Dy the metz; has bgen consumed :

Providal thar rhe Bonrd may in s discrelion permit o
con umer 10 pse his own waler meter.

{2) The nse, rpstullatron feos and vent 1o be paid for such
use. stinlenance and s of meters shall be in accordance
with reaulations framed under his Acl

18 Power to cut off or tern off waler <upply.—The Board
may. subject to repulations mede in this behalf, cut off
or tarn off water supply 1¢ anv premises gor pact thereaf
amd the expense »f culting or tnrning ol the water supply
shall be paid’ by the aceupier of the premises.

1% Prohibition ol wasie or misue » of wider or instidlation
uf Raoster pumps—{[d Wo person shall wilfully or negli-
ecntly cauce er sulfer any waler filtinns (o be o constructed
ar xo adopied. or o yemain aut of ovder 0 suzh a manncr.
thal the waler supbplied to him by (he Board is. or is likelv
lo be wasted, misused or nnduly consumed ar conlaminated.
or that {eul air or any impurg matier is or is likely lo be
relurned lo any nicz belonging fe. or copnesling with a
ripa belonging 1o the Raard.

12} The Roard may withoul prejudice te iis richl o pro-
ceed againsl ench person under any other provision of law.
reauire aev persan jnfringing the provisions of sub-section
[P W carry onl any sccessary repnire or alteralions and.
if he fails 1o dv sa within forlv mebl hours, may carry
ad the wark and resover tha cost incurred in so doing from
such persgn. ’

{3Y Mo person shall inslall a booslcr mamp or anv other
ansliance without thz permiscign of the Board on any waler
main ar reavice oing or shall nump water ainplicd by the
RBoard atlerwise than in accordance with <uch enndilions
as may be specificd by reculations made jn this behall

20, Power to enter premises o defect wasfe or misuse of
waler and fo re<trict yse of water [rom polluled source af
sunoly.—(11 Anv officer. nuthorisad o writing by the Roard
mav. holween spnrise an:d spnsel, eater any premises using
waler cupnlied by the Borrd in order to check il there is
anv misuse of water grd no persun shall refuse enlry lo such
olficer ar obstroct bim,

€2} If the Board is of the opinion that the water of any
well, tank. or other source of supply, being water which is
likeby to be used far domestic purpose or for the preparation
of foud for human consumptien. is or is likely Lo be so
ralluted as (o he prejudieral to health, the Board wmay, aller
siving the owner Or orcupier of the premises o reasomable
orportunity of being heard. by erder, direcl that (he source
of supply bz nermanenily ar (emporanly cul off or may
imnose restrictions upon the wse of such wates,

1) Mo person shatl conslruct any lalrine or cesspool within
len meiers of smy well, tank, waler nipe or in any nosition
where such well. (ank or pipz is likely to be injured or the
waler rherein polluted,

t4) Nu person shall sink any well, wbelell or band pymn
cxcept in fccondance with such condilions as may be Isid
down by recw'ations in Lhis behalf having regard especially
in the wmoxialy of wv scwer or siorm water Sraig o of
inv pallated waler and the Noard may halher rquire,
acemrdance with the reenlations made in this behall. (hat s
primassion shonld be obtzained.

21, PPawer (o reqQuire Sverv nremivas 1o have sepurale waler
somaction aod <ervice one (1 Taless atlierwice rermilted
v Roard. every premisss supphal wih waier bl have a
sePale waler caRngztion,
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(23 B m ovespeet of ey |\rcinisc_~ already  suppliss 3
water bul not hivine o separate service pipe. the Hoarg
poiice 10 The vwney of e rremises reguiritss bim g :
such o pipe. the owper shadl. within ilue: monghs: Ia
~ail pipe angd ihe Board shelll as soon as may pe ’a'f[ﬂ. ;
v has b we, shve L gonnegtion W the said e
lrean il owa supply line,

t3r 0 an awner o v hem a nolice hos
Sl 12y daik te omapdy therew il L

no.g -
I =Noerved g
;

et the sail werk and aecover the o

SR Ll IAY e
IMCurred,

22, Powpr of the Board b dulepote i puwer ip ap -Um X
o the Board.—-The Board may by order deet thag any .k..'-‘.
canferved or duty imposed or it under this Act Whall, in sp
vireumstanees sud umbee sucel conditions, i any, g5

b

h " ! : may Foa
specified i the anler. be exercised and performe aleg! lf_“

any clficer of the Bowd, as specified in the arder

-t

23, Power Io resteicl or prohibil vse of wiler.—\Whep 1

or any part thereof is visited or hreatencyd by an oul-bre, e
ul disease and the Board considers L necessary to do gg, (f

Board mny—- R

(2) by publiz natice. restrict in any maoner or prohibigs
Tor sy poigul, s may be spovified in te n0Lica e
the sale of waler for himan consemelion as specifiéd
in the notice :

by withow notice and ol any time inspect and disindi
any welll cink. nublic hydrant or other place froad
which waler #s o1 is likely 1o he taken  for thed
purpose of drinking. . i

25 Pewer ta control use of water from wzlls, tanks, publ;
Tdpame ete—30 the Boud fc of the opinian (hat water §
tny well tmh or ather place. is Jikely if used Toar drinking -
1o ehanzer o 2ouse rpread o any disenses, the Board may< & ]

{1} require the owner oy person haviag conlrol of sichf
well, Lk, hydeamy or nluce to ake such sreps -6t
the Hoard mav consider necessary Lo prevent 1he
pullic Diom haviog access 1o or vy of <uth wnla\;i;

- 4
th] take such othor steps as Lthe Banrd may conside]
extadient w presant the aut-break afl such diseases

theouel tand helonging o other persons.—(1) 10 it appearg;y
Lo the Boad thal the mosl convenient mieans of sepply watérin
10 and draining of gy premises 35 by meuans ol a pipe o
dram awver, under, ddony o acrass the immoyable propert
of anoilier person, the Boarl may. by order in writing, swbhd
rise the owner of such premises (o place or carry such pipé2
ar disin gver, under, alone oy acrass such properly : .

Provided that belore moking any suchh order. the Boan
<hall, in accordince wilh such repulations as may be mad
i this behalf, wiv: ta the owner of the propenty alfected 2%
reasunable appoitunily (0 show canse why the order shonidd
unt he oide ;

Provided further fhat the owner of the piemises shall nol
acquire any right otfier than a 4ivht of wse in the property”
where any such pipe ar drain is placed.

(3 Alier an order uler sub-scction (1) has been mug
the awner of the premises may. afler pivinz 1cusonable nolict g
pf Iis intention o da so. enter upan the propcrly rcfcrl:ed
o in s order 1o carry ol the work of plicing the pingd
or drain or for the prrpose of repaicing it.

13 The owner af the premises shall camse as Jittle damag
as possiblz to the szid property, [l in. einstale and mak
aoe] Al s oawn eosl any eround broken up or remOves
Ly hig amd shall complole the sl with the leust posst )
delov and shall pay compension W the pwner ol he pros:
peiny ar cther peisons affceted. -4k

(3 I un the apelisntion of the owner of 1he propenty.2g
i necowary i e apigion af the Romd o de so. in oroer
o Mo For the cansho e o safe enpoyment of oy Imlld-"
ine the Namd may by notice o waiting wequee the el
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o Ihclli:c provisions o this section i Dw gost vl the owne

NI wieh shall e fevd by ahe Bowd.
I:I
L o
fu o al dispaie Detween the awner of 1he pwml:.l.j!:
5‘. .“ n| ol thy rooceiy, sespectively relerped 1aom this
il L1 sepocit w o e ud dhe muiees andoary oty
aprn - -

i e telee the matier @ the Board whose
At e iing dne opporlunity 1o ihe parties, shall
deniv- -

w final-

Powey o exesule work s, —When. umlu‘r Hie provisions
2" aol, oy prrsad g reguired o s liable 1o cxedu
J 1o L i Bonrd may cause such wok lo be execnléd
¥ “_'-'1.'[|gs\"l.l|-,'=| persen an opaartunity ol esecufing il within
et "'l:,.'n:'. ws ke Hourd mzv fix {or the pupose, and the
'_'er ;r‘.a'.--n recevar e cosl incwrred in the ¢aelulivn of
B‘};,"“m.'\'. from the saig persan, in accurdunze with such
;‘::‘u{;-n'un; o muy be made in this regard.

3% Powure 1@ enret vendilatin:: sl]ilfl.—-FUI‘ ”‘.‘7. purpose u!l
Hiatinz any deain or cesspeal, whether vested in the Board
“ﬂm, he Faard may in aecopdance with repiniiong I'I'I-Elil.
o e belialé, eret wnon aay premises o WX to de ouside
:} l.:'..i-* hgilding ey sueh shaflt or pife A% may  Aappear
r,;;t'i-irl'\'.

3, Powe (o osamiae orivade (ll‘&lliﬂs amd gesy nuulc.—_thrcl
X appenri N2CCsMOY !o'du 2w, privalg dr::_ms-_nml cexs paols
havinge ard fo poblic bealth and sanilaticn, u-.-.-_ Board
gz sxaming thy comdiliop of iy privae grin oF ¢eak roul.
w mewe of seh tps ug the Bowed may decm fi, or iake
weh wensneaa g aeerezl of such dimin or fess poul el
Lo may s neeessin g

Pttt the Moawgl sl os sona as possitble theeenfler.
dastiee e grouml or mohe powd uny damase dune,

slSPOS."‘.L OF SEWAGLE

29, Specifyiag of plices Tor the cmpiving of draing
ad disposal of sewsgz—~(1) The Boud may casse
ay or all drains 1o emply into, and all sswage 1o be
isposad ofi 2 such place or ploces as it considers
atabie, suhisct by the provic as af the Epvironmanl
Yrotection) At IR8H

Pravidad teat no sowage shell b discharged mlo
wowitler zousse uctil it has heon so eated s ol
e oreindically the purity «nd guality of the
Her into which it is dischuged,

{2} Nobwidetamding anvthore contaived iy Sub-
Won 1 H) the Beard may pesmin dirposal of sewerage
“ihe time being in such phace or places ond in

h manner s exnisica at the Time of LUMME PeCen!
the Act.

3) No plaze which has ma heerr esed for way of
purpnscy specificn in seb-section (1Y bhefore (he
mencement of this Ace shall be weed (herefor
wut the cpproval of the Bourd.

0. Righis of user ¢ preperty for aquadutts mains.
ns ele—i 1) The Beanud mav phe and matniip
Wlecis,  comfuits and  mains of pipes or drains
« under, slong or across any insacvable property
vt aequiding (he s, and vy s ony e for
purpose af cxmniai, repniving, ahesing oy
winr any suen faeiliov, cmer oe any proyory meer,

Ti sane o oacroke which such Facli'y has Seon
i

ovided i e Bodrd shall aest ocorine aae vish
than thy rduht of eser i the e sy i
smepionces have biep plared o

DLLIN GAZITIL = LN TRAGRDINARY 34

t2) The powcorn comtried by sqowinen 1 skall
not be exercieiz morespocl of any propeniy vesicd
m the Union ¢ smder e cuntrol o managenrzag of
the Cenrrgl Govesnne: o Ratlway administcabon or
vosicd i any focel auilodiiy osespe v Lk rhe specilic
poranssicn G e s hedy i coceadimee wiloany
bycduws maertz fnothi boliade

Frovided tine the Board may., wiheal sach per-
mission iepair, renew of uaend any existing vorks
il is urzomily vegiirad 0 maEniain aiteirupied
supply of warer, dvitiapge or dispesnl of sewage o1 if
defay would e dgoies 1o health, haiean Life or
propaity.

(3) In wxsewe of the power conferred By rhis
section, the Boacd shad! envsa as hade daresree and
inconvemenee as pessibl: and shall compensare {or
any damags eroinconvenicows S0 caused, as doner-
m'ned by the Boarl.

Drainaee and Sawermee

3. Pebhic dreies to vest in the Bourd. - (1) Al
Jrains which wr mepidpst dizge eader the contiol
of 1he Dethi Waoter Supply & Sevwage Disposat Uirder-
tuking eonstiodsd vy the Dbt Monicipal Corpo-
stinn el 1257 exishing ol she commdnnemns of 1his
Act. temelboe dth gl veatilutions, <halte, piyoe sad
all appliar. 23 anc i pedgiohegy 1o suel doine,
i the sub-soil  apportenat theretos shatl vest in
e Buard.

(2) The Boar) moy consiiuct s mory new drams
s #omay. from tinte toime. Goasider noee sary, and
all such drane sholl vest s th Beard,

32 Pernmse.o to cosnzet prvale deain swith pullic
drinin.—Sunject to such conditions as may be laid
dowi by resuielicns made o thic ekl 20d (e par-
ment of aay consineriial expendiure incaered by the
Boaed. as assessad by e Bomd, the Geprgd moy
allow the conae zian of any private dram 10 any
public drrin under (¢ canteel -

Providea thae cwilvag o this sohoascction shall en-
tithe any perion —

(a] o dizeltuge any axlssevial effluen? into any
public drup exeent in wecordunee with -
Cewlativins made o thie behadf, which  mpy
inciude prwviaon  for trewtnent of such
izt befure s disclarge inta sueh dinde:

rr

()t deachieess inty the dravn any subslace
the dischtree of which is prohibacd under
ey v ar

1

(c) o disenare foel waer imdo a drsin provided
Pol Sinfice winer or saface  weler it
e polrsy expressty poiited by ke
Boor§is i purely temporary prere,

33, Deadnnge of vadvance premises- -(17 Whore

any precises are in the opinion of 1the Board, with-
b suificin! prewes of dig'woee, tha Roard may, by
wrtllen poiics, reeeird 10 aw ot i

el saih premisgy—-

() g veamie ond st np ol <uch apniiances
and fubagy ox mnc aprear 1ot e ard
oeesser Tor the perpeses of pathe i

ey —
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and receiving poliuting -and other obnoxious
maiter and conveving it -fram the premises;

t¢ provide aud set up all such appliances
and?ﬁtti'n.gs as muy appeat to the Board Lo

be necassiry lo prevent waste waver frum
being dizcharacd into the slrect,

(b)

cz a public drain or ary place approved
by(t.zll)c \];thifrd _fc[:r,thc discharge of filth and other
polluted and obnoxicls matlet i situated ot a dis-
tance mot: rxceedizg 30 mts, from any pan of the
premises, the Board may, by wiilren notice, requirs
the. ownar- of (hz sairl premises— .
e (a) to’ m'ak_cf. a drein emptying inte such pu_b]_:c
P -.I__ ").: .dl-'u:i‘lfl -P-D‘r- p]ace: L . -'\ B . . O

. '
EITR .

e

(b) to remove, cover, augment, replace or re-
model any existing drain emptying into such
publi¢ drein or place, or ather apahance or

_ thinghused  or . intended to.be-used for

deainzge in selalion (v such existing drain,

Af. siichr exisling disi or apphanceor: thing

inadegizace, insulfeient, Eanlty of- injuiious

~aunto keatths + -0 -
D udE Daptrenat LU g0
N - N
-section«(2) nare;, it tha opinion of the Board, withcut
sufficient mea1s of druinape, the Board miy, by
-written potice, sequice the owner of the prrmisss—
PRS- . i
(dY" to cons'tiast a-draia upto the poinl tn D
T presaribed in sech novice. which s net more
_than 30 mites, [rom any part of the premises;

ot SRR [ B

AT
o
e

;
T oL 7% I B T
1

AT iR 10, construct A closed cesspool of seakage

;.o pit’and drain’or drains cmplying inte such
EREa -

T : cesspunl or sonkage pit.
L [ A -

77 (4) The provisiuns of titis scuien shall ot apply
~tq areas falling within the jurisdiclion of the New
. Delhi Municipal Council or (he Belhi Caitonment
Board, Militawy Enginccring Senvices.
WE b st 0 e P
~: 34.»New-' Premises not lo'be eltrected  aceupied
“without draimage—{(1) "It shall kot be Jewful  to
“consfructon’ océupy’ any premises withdut applicate
.oprovision for drainadie in accordance with su b reaala-
tions, as: may % made iz this kehalf. ©
... (2), The Boaxl may, if it-appears exncalent to do
- to, provide for any group ar block of  pre-
mises, to be c¢rained i cambinalion rather than
i separately, . - :
O oo .

35 Work_ to 'be’ done by licensed Plumber :—(1)
No person otber than a licensed plumber shall exe-
cute any work connecled with water supply and sani-
tation * described in this  Act and no person  shall
“pernit any such  work io be  executed except by a
licensed plumber : :

Provided ihat ik iy the orinien of the Beard. the
work is of 1 t-is1l nature, il may grant permission for
‘the execul’on of such waik by a poison cther than
a licensed plum’er.

j.(jj"-wlhet;, ‘any. premises net provided far. in seb-

\.

.Board, Military Ergineerine Services 1o

(2) Th: E_J:J:J.rd may gmake  regabatiy =,.
guidance of Ticeased plambers and 1 copy of
rexulations shall b gitached (o cvery liconcovan
lo a plumber. b

(3) Thz Board shall make rcuilati g

(a) thz exercive of adecuate cunlyop 2

Liceased  pavmliers:
(b) the inspection of all warks carr
liczrsed plunters; and

(c) the heaitar ard disposal of Urmplal
by the owners  or accupiers ofs
witn  repard to the quality of w
malerial wsed; delay i exétutip
or the charges made, by a lice

(4} If any licensed plumber contraveney
the provisions of this section er of any’ b
cxecules carzlessly or neelipently any work '
use of bad maizrial, appliances or Iill.ia:gs,'lh“c
may suspemi or cance! his licence. whether. |
recuwied or nol,. : T

(5) Every peison who employs a Jicents
o cxeeule any work. shall when so requh€
to the Board the nama af such rlumbzr.

(6} When any wor% is cxe.uwlied axeuptl
dauce with the provisions of sub-section " (
work shiall be liahle to Le dismantiad 4t the i
of the Board withou: prejudice 1o the righk
Board to prosecute under 1his Act the pors
whose instance sucit work has been exculid?

A

CHAPFTER 1y

Special provisions reluling (0 New Delhi Muniei
and Delhi Cantonment Bpadd, Military ll“ng|:'1]£:-$:ﬁé

36. Bull_: waler supply 10 New Delhi Muaicipal
#nd Dethi Cantonment Boacd,  Military - Engineeripgas;
vices.—The Board shall be boung ta supply la.(hes
Delhi Mupicinal Councit  and  Delhi Cantomnéfi-Bp
Military Engincering Service, ab the plice or places d
immedintely befare (he commencament nf this Act,”
Yiler Supply and Sewags Disposal Unidertaking é
under the Delhi Municipal Corporafion Act, 1957,
supply 1o thal Council or that Milary Engincering-
or at such plice or places as mav be agreed vipop
in bulk up Io the gquantity demanded by the said 7€
or _Dc!hr Cantonment Hourd. Military Enpinecring |
glbjcj: to the availability of supply as delermine
oard ; . :

Provided jhat the quantiy of warer supplicdriiss
New Delhi Municisal Council znd the Caaldh
srea, shall nol. excepl with the previous oe

_ of the Central Gavernment, be less thap the QU0

! supplied immadialely hefare the cammencemenfs

th's Act, ok
37. New Delhi Municipal Cuouncjl, Delhj
! pay nctual cbd
water runnlingd 1y The New Delhi Municipal Craricll)
the Delhi Canlonment, Military Encincering Sc-vir}'
nav the ac'nal eost of waser supplic to them at rh'n.‘
cilevlatedd in the manner given hercin. b

(2] The final isswe ate <ha'l by caleulated Fﬁrﬂ '
vaiar. after the arcounts of the vear have hogg clossdast
tntalling the tolal amount of expenditure incurred B_'{,_ :
Roard during the vear divided by the number of thicy
Tittes nf witer supnlied he the Bawd. cluripe thal’3
n Fh:_i:‘f and 1o the NMew Delly Muonicipir] Couneil snd. tor LY
Delhi Cantonmenp Roard, Rty FEnsineering Servicchiy -

I EC



For :ha purpose of sub-section (2), the Board shuli
2 m gcoaunt su::h items of expendl.lu:c ay Wy be

‘

ﬁmﬂmnul Collecting rate—~(13 Pcndmg cnlr.u.lalwn
2" fesue raic for any year, payments of water supplicd
bt yeur 10 the New Dethi Municipil Cooncil or  the
atonment  Boand, Mililary Enpincering  Serviges

e roade provrslonﬂllv at an eslimateq” rute- (hoteinatter
!ecnng rale"J:

S

callcﬂrng rele shall be calculnted at svhe t-.mc
of the budget estimaezs for the year by dividing
E'-th: amaount of the estimatled expenditure of the
g in that yeae qmd of an ndditon of live per cent
{mounl by thb number of 1housands of litres 0!
sdimaled a3 Yikily to be supplied during that year, -
b Tne. dechvion of the loard, regarding the swpply of

gt'lhslm‘l fdr the purposes ot ::ccernmmg |he cnrlcct-
fiall be final.

The Ncw Dclhr Mun cinat Council 'md Delhi Canton-
Bnprd. Mililory Encinzering Services shall pay, on

nfter the clos> of ciwch quarter of each year the
l‘u: mtcr supplied' to them in 1h-.u quarier, ca'lcul-ﬂl:d

('_t; e Boawl may, with the consent of the New Dcll'u
‘qg[;;pal Council or the felhi Cantonment Board, Milliary
gmtemsg Segvices and ia’ recordsince with any order issoed
¢ Government, arrAnge: for advarc: paymem by exch
~nu1hnrlty of the cost of the such quantities of water
Bre likely o he supp}:cd Tt§ each of thcm in each quarler.

39 Final S..ul:mcnt -af Accanngs, —-l! the finz2l f:up smrc
fon. Jamy year differs from;the colizcting ratg determined fur

pal “year,  the dllfcreuq: shall be recoverod o acllusted,
‘i'n‘e cisc may be, . willt tiie billing of New Delhi Munici-
Qauncll or wilh the Dalhi Canfonment- Baard, Military
ainecring Services, provided that such’ recovery or adjusi-
Fenetas the case miay ho chall be dond’aj far o5 possible
At ., 5AME1; [oencial. year, . 1t psted o

fipg of Mures ~(t) For the purpum ‘of measuring
ordipg the amomnt, of wpler supplisd to (he,” New
) Hn Munmpnl Courcil of fo the Dehj Canfosment Baard,

1Eng1m:¢nng Scrvices, the Board shall ‘affix relres:

']'x_-Tﬂe tse; inctallatinn ftes and ‘ren fp be-paidn lor
gheli nse, masntenance and tesling of metres sh in
ﬁ}f nlance 'with regnlaucns framed unu*er this Act.

FEt A be- pretamed unm lhe cnnlrur; is nroved
i the . quantity. of water supplizd.is the quantity md:u‘nrcd
tht metgr n.l‘ﬁtnd . Tty e
."l::sim;: -of Mcicrs —(l) If the- Ne.w Dcltu Mun.mp-l
T 6r the Delhi Cantonment Board, Mititary' Lnginedr:
’Stwlces Uesiras to Luve any meler, l.ested .t may make
L ‘Dphcalmn in this h&half, accompanied by such fee. ns

be prescribed, g thé Beird and the Baded shall forif-
.‘%"‘é“k‘“’ the meter to.he tested, ﬁmm; due; nolice of lhc

rIll'lcl Place n!’ such les'ms; AT s S

i,y i e oir e T . LI
2 I the m:tc- s {ouml 10 be faully, lhe Board ‘shall
Wicor replace 3 and refund ‘the sum, if any, as determind

;ithe Bonrd te havs heen paid in cAcess hv n:a=on of - lhr:

fer. being f'\ultv. R T .
I.?:»&Q Dumml nf sawage ol tho New Delhl Munrclpal Council
d: the Diethi Contorment Board. Military anlncermg Ser-
itk i bulk.—t1} The Board shall be bound to reeeive
L' al sewage [rom the New Delhi Municinal Couneii and
i Cantonment Boned, Milltary anmccnn" Services and
spose- -of suc-h Sewoge; L
’l
‘C',medcd that {he Nt Deitij Munrclpﬂ' C‘uuncl & Delhi
e-‘mtunmcnt Boanj WMilitary Encineering Servicay shall nut
dﬁmh any major work calculated to jncrease the norsmi
H; arge of 5=wagc withaul pcrm;csmn of the Board,

m&l The sewa.qc receited in purwance af the provision of
o setion (1) shall be the nraneety of the, Board and
; j'iﬂ-“ derived, thoee-fromy <hall belong. 1o 1he: Board,

T ‘Tn case’ of dis.apreement between the Board sl the

Pelti Municipal Councii of the  Delhj Canonn-ent
& G1798—g

PHLY

DELH! GAZETTE : EXTRAORDINARY

#

Board, Mrmnnr Engincering Semca with regagd o lhn
execution of any work or the dedog of any  thing, the mapr

shall be referred 1o the Central Governnyent, whase drcision
shall be bindine

Bourd, Alilitary Engineering Services fo pay cost of di
of sewnge~—{1) The ipnal et cost of the
sewape shull be borme by the Bogrd and the New Delhi
Municipal Councii and Delhi Cnnto'nmeu: Bourd, Miitary

Im,,mecrmg Services iR sich proporeeon- ag the Boafd muy;.
Eram time 1o time delermine,

43. Netv Deltii Afenicipat Cou.ncsl ang Delhi Cantomms ;

(2) Ty deierming e tote] net cost of disposat 0! d{
sewage, the Hoard shall lake inlo sccount such ltemy o

vipemdilure facurted by it Wi wmay be prescnbe:! by the
renulations: niade in this behatl,

44, Manner of payment by New Delhi Municipal Coungil
and DeMi Cantonment Board, Military Engineering Services,—
(1] The estimated cost of he disposal of sewage incressed
by five pereent shall b pavable on demiang by the New Dodhi
Municipi]l Council and the Thelhi Cantonment Board. Military
Engincering Services ufier the close of rach quarter of each

yaac, in. ac;cmhn:c wiih 1he pmpomcs de!ermur.ltd. un:lcr
section. 43; .

(2) If the sum paid by the New Delhl Mumcyaal Cnu.l:uc-.ll
or Delf Contonmeny Doard,  Military Engineering
in amy year. exceeds o is less than the sum payable by it
on the batis of actwat cost dclcrrmned the payment (o be
made by tir'u body shall be adjusted in Ihe. f-al[owlng yegr

A5, Drspulc; as to the liabilicy far pa m o' or br e
Paard.—~1Tni'caze of any dispute between lh Eunrd and. thé
Nuew Delhi Mynicipal Council'or, a5 the, cas.:, mway be, the Dall
Cuntonmedt Board, . Military ¥ngineering “Sepvices as Agathe
k'[xllnlily ?:( the coid Councit - or Delhi Cunlonmens Boagt;

ilitsry Fngineering. Scrvices to pay any sum-demsndi
the Buoarg or s to the right of the suid Oumctl n:'aﬁ{1
Dethi Cantonment Board,  Military Enzrnemng, Servi '
any refund, the: matter in. disbute, shall’ bet peferkct ‘o the
Central (nﬁ\f.:rnmenl,,nhuu: decision thereon-3ball be ﬁhalid:

Brovided $hat. p..ndmg the s.enlem.ent of mgh d;spa.\!e-"»
payment shall be made (5 the Board by the New Delld M
pal Cauncil or;at the cise’ may i!-e. the Delhi

Bouand, Alililary rnnmeer-.nu Seryices a1 Jdemanded bv RLCE
Reaed,

' A
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 TRANSFEK OF ASSETS,” LIABILEITHY

3

- tyow

T e
. [ - -

AND SERVICES RELATING, 'ro WATER

SUPPLY & SEWERAGE TO, THE
BOARD. i !

46. Transfer of asséts: lmbmhucs and scrvi-
ces.—( 1) Froni snch date thc Government may’
appomt by nouﬁcatfbn sﬂ ‘in. Oﬁlcml Gazctt_e, i

(a) The water supp!y and sewage d:spa
- sal account of the Municipal Fund-
constityted. under the DM.C. At
1957 and all properties. assets -and

. liabtlities uwider, the control’ of the
Delhi. Water Supply & S¢wage  Dis-
posal Undertaking immediately-  be-
fore such date. shall vest in the
Board;. ' ;

v ' o -

(b) Al prepecties. asscts and lishilities
relating fo sewerage under the control
of the Mupirinad .-

disposal of alt

R

1

T

a1y L

- T
T |
o B

A
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s umnedmtcly before such dates shall
&b o .. vest dnc the Board -_' .f-"’-‘-tf '-=----__-

Soste m .
Berse (c) Al nfﬁcers and- employees of the
.Delbi Water Supply and Seweragc Dis-

o * posal* Undertaking and.all’ such em-
“4is s+ . -ployees of the Mun1c1pa] Corporatlon
i’ . of DgJhi who are engaged suainly in
wine ! connection-with water supply or sew-

erage disposal shall beconis empioyees
e 0 o of thc Boatd with_sicl’ désignation

TR a.nd ‘discbarging such functions-as the

Board may determihe”and’ they shall
Kend cnis hold pffice. for the same fenure. and
- -5t ‘L >+ atrillg sarfé’ remuneratiol; and’ ‘on

*_ilig safie ‘terms and conditions,.. as
1 they=would: have held 'if the Board,

e v '_-,'_,'_“ Had, 1ot been established and -: shall
conlmue to do so until such" tcnure

"‘al'dons are duly altored by the.Board

2 [ AR -,'- L TR e RETUR M
- F“"iri »3;" FHE BT I =3yl
Prov1ded that thc tcnurc, remunerat.ton and

terins and. EFhdiohs of service of any ‘such
officer ot empglllge shall not be altered tg his

dipg‘gquﬁj _____ put the prewous approval of

Governments R ,,,

-'Nil ‘l.ﬂ S Dier noir . .

l1”' e

L) smniereR asrias
S e [.“If'" dﬁa ful’ther tlmt any serv:ces “rendered

by-idny Sukhroffitsr or employee " before the

'-ﬁtabhsiﬂueqt the Board ;shall be- deemed 1o
-ﬁ%&@ﬁé idets inder the Board
-E"" o b'fmtr N " “‘IJ( o omne,

. “Provided aléo fhat the Board may cmploy

any such officer’or ‘otker-employee in the dis-
cha{gc f suc functlgms undcr this Act, as the

hrﬂ‘
o b

..34’J

]
J

,(d) Every, e,mploye:e, whose 1.services: are
tr;msferred pndar clause. (¢ )of subssection (1)
-and whg is. in lawful o¢cugatiari;of any residen-
tial ‘accommodation allotted to him by virtue
.of his employment, shall, subjéct:to such con-
sdition asninay bé fixed by the Board be entitl-
e/ fo conlinte: sucl'r occup tlon
P R BPIL ELT L R A )
r' (2) The: Board u:ny take over’ such assets
-afid Yiabilities and ptdperties both movable and
-immovable. of any existing organi$ation under
-the ~cntrol of ‘the Central Government or the
Gnvernment or of any local authority, with the
1:|rfﬂr ~eregment of the Central Govemment, the
_Ga‘\ r'-'-n'-nent or the Tocal ‘authority concerned
ori o' terms as ‘may be agreed upon.

\

.-——-—e-

;éfmn aeration and térms And con- .

}‘ .

ﬁ;\}m roper ﬁ'll evg;ry quch oﬂicer
J]Oi:eé §charge tJ‘lOSC. fune-.
] : _

gksets or hftbllmcb or’ prr opcrfy of any o
tion.under Section <6 sub-section (2), if
also ta'ke over hc surwoc: of any ;.mploy

yee

48.. Bad on compensation claim dt‘ié to trs
fer of service to the Board. -—Notwnhstund
anything: contained ‘in-the Industrial Dlsp
Act, 1947 ot any other law for the tune

title such person to any- compensatlon 'ﬁTIg
any law and no such Clalmb shalt bc entex;fa: &

JSSL‘led ,prior to fOl'l'!ldlIO]‘l or Board to co ﬂg 2
in forée.,~Any notification, order, schemuﬁh i
law form or notice made or issued. andi. Ay
hCencc or permmsnon ‘granted by atiy nuthd’ 'I

and mahagément of drotihd water, shal S,
tintie in force and shall be deemed to have
madg, 1ssued or granted dndei’ the pro'"

s:on grantcd under this Act

. 5Q. Uuhnes Iald pnor to. formahon Bez
Lo vest the Board.~—All drains which 4r¢ rrf
C1pa1 drains under the control of thc .

ing consntuted under the Dc1h1 Mumcip b
poration, Act, 1957 (and all water plpCS W)
the meanina -of the Delbi Municipal’ Cc)rp‘ara
tion Act. 1957 existing at the commenceme
of this Act, together with all vennlauons. ﬁ 55"
pipes and alI apphances and fittings pert

tenant thereto shall vest in the Boardf

B
Lok

CHAPTFR VI _
OFFICERS AND OTHER EWLOYE AL
THF BOARD » 2
51. Appointment of Officers and cmf

yees.—(1) The Board may appoint suchib
cers and employees as it may consider ngc?g
sary for the efficient performance of its" f00
tions. )



X _[2) Thc pay and other conditions of serice
¥ e officers and employces of the , Board
1 be such as may be laid. down by regula-
i pops made in this behalf, - . ...

(3) Unless expressly prov:ded to the con-
ary under this Act or rules made thereuider
subject to the provisions o section 46; the
ns and conditions. of service of an officer or
ployee of the Board-shall be governed as far
may.be by the terms and conditions of service
thé rides and’ regulations applicable to
vi. cmployees. and b} the order and deci-
15 1ssued by, the Centnl Govt from time to

}ider the Cent:al le Scnncc (Conduct)
bles, 1964 angd. by the: Central Civil ‘Services
kY Classification Control: and- Appeal)  Rules.
561965 shall apply,; mutatis mutandis, to every
ofiicer and employce of the Baard.

3. Consultationr-with Union Public  Ser-
ice. Cominission~-No appdintttent to’ any
itrabove the radkof Assistdnt Engineer shall
s fiade exdept il consultation With the Union
iebublic Servige. Comimission; ﬁheremafter :cfer-

et to.os “therCommxésmn”j R

T 1y

.rbvxded. that, no. such. éonaultqtion mth the
mnssion ‘shall be necessary in’tegard-
se]ection f0r 1ppomtmcdt ot a:iy persod-——-

‘J an a itemporary capacitjf fdr K penaq
not exo edm-rr* one ydat

b) to a post whep. at the Iﬂne oi lsuch
- appointment a person fo be appoint:
' ed :thereto’ posgessds ifie - quahﬁba
‘Hots, preséribed: for such 'post’ ” and
'iS in the. se’mca of:, the Central. Gova
efnrient or of the Government;in the,

same or a higher scale of pay. .

4 Power: of the Cornmténaq fo makc TC-

litions andreference, to ths Central Governs

al in case of difference between. the. Com-

ion and the Board.~-¢1 ) Fhe. €ommission:

"L make. reguiat:om for the foliowm# mat-
i namely — AERR : -

.. {a) the procedure 10 be followed b}' the
Comm1ssmn_ in ad»emsmg posts, in-
viting . applications. scrutinizing . the
safme and sejecting candldate:ﬁ for i
terview,; v
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(b) the pre.endmc to. bc followcd by the

_ Comrmssnou for m].eqtmg candidates

for appointment and by the Board

for cemsultation thih the Commis-
sion; :

[,;;) ahy otherr" matter WBich'ia incidental
--.. .to, or necessany for. the. .purpose of
oonsulta.ﬁon with the Cpmm:ss;on

(2) In the Gase of any difference of opinion
between the Comnyission and the Board on any
mattéri’ the Board shall refer the atter to {He
Céntfal -Goveérnment ahd tHe dedlgion of the
Centra[ ’Govcrnrn itt the r‘dn Sl‘ldll Be final.

CHAPTER 'Vlt' "
RINANCE, ACCOUNTS! AND AUDIT

55. Charges for.. sewlqcs :endetcd -—(1)
The Board shall for the purpose of the services
rendéred by it ufider-the Aet 6%y Foes, cliarges,
including developmént charges, rentals and col-
ject deposlts and may fécover- ifiterest on am-
ounts payable to it 4t such, J;atea, a<; .may be’
Speciﬁed by, fegulaupns

(2) T fées, clisthes :cqt 5 aud dcposus
referred to in sub<ection (1)'s iall be so fixed
as averallifo gpsursthe recovery: of:all costs of
operafion; . maintenanee, ;repayrceht: of debl: _
and a.return of Dot: ICSS thfm thn*:e per cent on .
net .fxed, assets . e :

Piovided thiat cfwc[upment charcres in tes.

- pect of any building or patt theiest or of any-

group, of. cluster. afghulldmﬂs shall ndt bc less
than. the actual.expeﬂdituré inplirted: . B

367 Contribufions” by .the ,QOvernment —w,
(1) "The G"évemmmt or th\, C¢ntr:ﬂ¢ avers
meént, of both: shall pay to the Board, on suc
terms, and.. conditions; that- suchr . Gevernient
may dejeripine, by way-of loany or grants; suef)
suras of moneyas that Goyetnment may. think
fit for being unhsed for the purposcs gf this
Ac! ' . ) R

(2) While detcrmmmg the , amount’ and
fertns and conditions of such ldans or grants,
the Government coacerned shail have due re-
gard to the financial consequences of dny' dlrt‘c-
tions glven to the Bagrd und\.r sectmo'u"?'? anﬂ
of any circumstage:s drising ouﬁ of- any déci-:
sion of the Governent. . .
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57 Consn..utmn of the Water Fund, —~Save
as othcrwise provided in this Act:—

(a) All funds which immediately before
the establishment of the Board vest-
ed in the Municipal Corporation of
Delhi under the Water Supply and
Sewage Dispusal account, established

under section 99 of the Delhi Muni- -

cipal Corporation Act. 1957, and

' (b) All money received by or on behalf

S of the Board shall form one fund to
be titled the Dethi Water Board Fund
hereinafter called at as the “Water
Fund”,

58. Mode of maintenanc: of Water Fund.-—
(1) The Water Fund shall be maintained in the
following three accounts, namely:—

. (a) The water supply account relating to
: all monev reccived by or on behalf
of the Board in respect of water ;

(b) The drainage account relating to all
money received by or on behalf of the
Board in respect of drainage and
sewerage; “

(c) The general account relating to all

" other money received by or on behahi
of the Board including money not
attributable exclusively to either ac
count Spccif fed in clause (a) er
clause (b),

(2) The Board $hall power, subect to the
provisions of this Act: to spend such sums as
required to cover all administrative expenses of
the Board and on objects or for purposes au-
thoriscd by this Act, from any of the accounts.

(3) -‘The Board may transfcr any money
from any account referred to in sub-section (1)
to any other such ‘account.

59. Investment of the Water Fupd.-—All moneys
payable to the credit of the Water Fund shall be
kept or invested in such manner as the Board may
glI'ECl in accordance with regulaiicns made in this

ehalf.

60. Utilization of Water Fund.—The money
from time to lime credited to the Water Fund shall,
subject to the provisions of section 61, be ultilised
for performing the duties of the Board as laid down
in this Act,

- municate the traysaction to the Board.

al. Paymcnt out of Water Fund.—( 1 N
went of any sunt cut of the Water Fupg ;
made unless the expenditure of Lhe same is ¢gy,
by a current budget grant and 2 sulticient byl
of such bkudeget zrant is available :

* Provided that this s:ction shall wur apply 14
ments made in the tollowing cases namefy— )‘

(a) rcfund to any persen of me neys
fully due to him:

(b) sums pavable in any of the

f{\.llc'iy
circumstances— Y.

{1} under orders of the Governinent op
the Central Government, on faily
the Board to lake any aciion as b
quired by such orders:

(i1) under any other
Board; -

(it} under decrce or orders of a c
crintinal court; .

enaciment by

(iv) under a compromise of any r.lalm
cr other l2gal procccd'ms

(v) on account of costs incurred in u:ﬂu
immediate action to avert the ')ulbrea
of desease or any danger to hLumjag
life or to the property of the Board;y

(2) Wherever any sum is expended under'i g
prowso to sub-section (1) the officer empowere
to incur stch cxpcndlture shall farthwith copl

62. Setting apart rescrve funds for :pcmﬁ
purposes. —Thc Board may from e to tione, §n,'.
dapart such amounls as it thinks At, ¢ a rcsefvg
fund for the purpose of expandinz cnlstmg t'actlm

or for meeting any llablhty :

Provided that the sum set apact apuually.ing
respect of each or collectively of all such reser
funds shall not exceed such limits ss may, fro
time o time, be fixed in this behali by
Government.

63. Borrowing powers of the Board.—(1) The
Board may, with the consent of the Governmenl. ﬂ
in accordance with the terms of anv rrencral s
special authority given to it by the (m\mrnmen
borrow money from any source by the issue’ ()7
bonds, debentures or such other instruments as’]
may deem fit for discharging any of its functio
under this Act.

(2) Subject to such limits as the Governmenk
may. [rom time to time, lay down, the Board map
borrow temporarily, by way of overdraft or othets
wise, such amounts as it may require for dhC"lﬂl"""
ing its funclions under this Act i



8a%(3) Notwithstanding anything containcd in the
ffbrf-‘ig“ Exchange f{_egulalipn }_\ct,_ 1979 of in any
<ther law for the tim¢ being in-lorce relating to
'??dreig'n exchange, the B_oard may, t'pr the purposes
",éf'-thl'ﬁ Act, borrow with the previous consent of
ve Central Government, monzy fromn any bank or
institution in any foreiga country or

'fmancial
ptherwise. . J _
‘% 4. Entrusting of works to any company.—The
’éaard may, with tl]e consent of ihe-Government
ar in accordance with the terms of uny general or
“ypecial directions given to it by the Government,
and subject to such terms as.may be appioved by
tie Government, entrust to any company the con-
druction or operation of any water-works, sewerage
ks or billing and revenue collection.

wo

365 Prepai-a‘l'iéﬁ of Bﬁ&gct.—Thc Board shall,
during each financial year, prepare, in such form
and ‘at such time as may be prescribed. 2 budget in

réspect of the financial year next ensuing and shall

forward a copjr‘-_'gh_e'rl'édf 16 the Governmeat.

§6. Power to write off irrecoverabiz amounts.—
The Board may write off any amount or sum what-
scever due or payable to it, if in its apinion such
amount or Sum is irrecoverable,

: 67.. Time and.manper of payment of charges.—
Save as otherwise provided in this Act, any charge
_ levied under this Act shall. be payable on such

dates and in such' manner as may be determined by
regilations made in this behalf. - .

A U I . o ot

.58, Notice of demand and notice fee.—(1) If
any charge has become due, and a bill therefor has
been duly presented by the Board, and such charges
have not been paid to the Board within fifteen days
of presentation, the Board may issue a notice of
demand, in such form and in such manner as may
be fixed by regulations made in this behalf to the
perion liable to pay such charges. -

{2). A notice of demand under sub-sectien (1)
may ‘also include a fee for such-amount, not cx-
*eding fifty rupees as may be determined by
tgulations made in this behalf, which shall be
1ayable alongwith the charge due and interest,
inder sub-section (1). '

(3) A certificate of posting addressed to the
Ppropriate person at his last known place of busi-
=ss;or residence shall be sufficient proof of pre-
Tation to and service on such person of any
il or notice of demand under this section.

69. Power of Administrator regarding audit of
‘@unt of the Board—The Administrator may,
e he is of the opinion thal it is necessary in
Iblig interest so to do, request the Comptroller
Auditor Genenl to audit the accoumts of the
ard as providéd under Section 19(3) of the
AG. Act, 1971.
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Provided that no such request shall be made
except after comsultation with the Comptrcller &
Auditor General and except after giving a reason-
able opportunity to the Board to make representa-
tion with regard to the proposal for such audit.

70. Accounts and Audit.—(!) The Board shail
maintain proper accounts and other relevant records
and prepare an annual statemen: of accounts in-
cluding the profit and loss account and the bulance .
sheet, in such form as may be prescribed by the
Government in consultation with the Comptroller
and Auditor General of India.

- (2} The accounts of the Board shall be audited.

Aannually by the Comptroller and Auditor Gegeral
of India and any expenditure incurred by him fa
connﬁclion with such audit shall be payable by the
Board. ' - ’

' {3) The Complroller and Auditor General of
Irdia and any person appointed by him in conneg-
tion with the audit of the accounts of the Board
shall have the same powers in connection with such
audit as the Comptroller and Auditor General has
in conneclion with the audit of Government
accounts and, in particular, shall have ihe right to
demand the production of books, accounts, cop-
nected vouchers, and.other dccuments and papers
and to inspect any of the offices of the Board.

(4) Every such auditor shall send a copy of his
report, togcther with an audited copy of the
accounts, to the Government. e .

after the receipt of the auvdit report *under sub- " "3

section (4), cause the same to be laid before the
Legislative Assembly of the National Capital
Territory of Delhi. : ' :

i

CHAPTER-VIII
CONTROL

71. Praduction of records—The Goverament
may at any time require the Board—

(a) to produse any rece=d, correspondence or
cther document in the possession of the
Boal‘d; TR FLE M B

(b) to furnish any report, return, pl;m,_es_ti-
mate, statement of accounts or statistics

relating to the functions of the Board. .

72, Inspection and ' examination of works, re-
cords. etc. by Government.—The Government may
depute ny person in. the servicz of  the Government
to inspect or examine any department or office or

any service or work undertaken by the Board or -

property bélonging to the Board aad to report
thereon and the Board and all its offices shall be
bound to provide access to such person, at all rea-
sonable times. to the premises and properties of

1
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thc Board as well as of all.records, accounts and
other documents, the inspection of which shall per-
son may cousider necessary to enable him 1o dis-
charge his duties.

73. Board to comply with directions of Govern-
ment.—The Government may at any time issuc
directions in relation to the management of the
Board and the Board shall comply with such direc-
tiens :

Provided that the Goverament shall obtain and
consider the opinion of the Board before isswing
any such directions :

Provided further that the Government shall make
due provision for any financial liability to the
Board arising directly in conscquence of any such
directions :

Provided also that all directions issued to the
Board by the Government shall be reported to (he
Legislative Assembly of the National Capital Terri-
tary of Delhi at the end of cach year.

CHAPTER 1X
MISCELLANECUS

74. Acquisition of imaovable property.--(1) The
Board shall “or the purposes of this Act, by ugree-
ment on such icims ana at such price as may be ap-
proved by e Board, have power to acquire and

hold or dispute of movabls and immovable property

or any interest therein.

(2) The Government having powcrs of acquisi-.
tion under th: Land Acquisition Acl, 894 or anv
other law for the tinre being in force may, at the re-
quest of the Board procurc the acquisilion of any
immovable property.

75. Contracts by the Beard.---The Board shall be
competent to enor into and perform anv controct
necessary for the dischurae of its fanicions under (his
Acl.

76. Devclovinents not 1o be made withoul permis-
sion.—{1) No persen shall make any devclopment
without obtaining permission from the Bouard to the
effect that sufficieat arrangement will be made for
drainage, scwerage and supply of wholesome water,
and ecvery such development shall be made subject
to and in accordance with any conditions laid down
with such permissicn.

(2) The Board shall be under ro obligation to
provide water supply or makc arrangements fer drain-
dge or sewerans in resnccl ol sny premises canstric-
ted without {h2 permission referred to under sub-
section (1) or in conteavention of aty condition Iaid
down in such penmission or in contravention of any
ather provision of this Aet or of any other Jaw :

Provic_lcd that the  Boawd may with the piior
approval of the Government make arran-
gements far snch xervices at the full cost of

the benzficirics thetcof ~with such deya
meut charges as may be fixed undep o
latiang made in this behalf and subjerS
suci condilions as may be Inid Joygips
the Boacd. s

77. Joint and sever linbility of owners ang g
piers of offences in relalion tn Water Supply .o
awner, the occupers and any persan liahie for
ment of chaizes in respeet of uny services prey
by the Board, shall be jointly and severolly liablg
any offence under this Act commilled in relatien®
such premiscs,

78. Licenzes ueither saleable nor lranst'n:rabrc'.
licence issuzd under this Act shall not be saleableld
otherwise [roasferable. -

79. Certain snatters nol 10 by passed into Mupj
pal drains.—{ 1) No person shall throw, cmptys;
turn into any diain cor sewer communicHing wit

drain ar sewer lelonging to 1he Bosrd— ;
(a) solid waste or any matter likely to injuy
the drrin or sewar or to interferc with the
frec low of its conlents or to aflect prejufey
cially ike teatment and disposal of ifs oo
lents;

(b) any chemival 1efusc, industrial efiloent!sg)
woale sica, or wny Niguid a2t o lempers
tuce higher than  forty five degree certigd
pragle, or any Jiguid which is danrgerous o
the cause of 2 nuisancs, or is piejudCigy
te kealth: 3

(c) any industrial ellluent excopt with the.
prass permission cf the Beard after sug
treabmant as any be required by the Boal

(d) any dengerows petraleum or any explo
maller. .

(2) In this section.  the cxpression )
petroleum™ has the same meaning as in the Pilrﬂ]ﬂ:‘ Lt
Act, 1934. 1

80. Frohibilinn af ceilain Acts——No peison s» 5%

of the Buard o the pecformance of -
dutios; '

(b) Wilf:ily or negligently break, injure of t
por i gny  manner with any installa

the 1tow of or Mush, draw off or divert’
flow of water or  scwerage in any wal
course. pipe. drain or  sewer;

(d) do zov oot kel to foul

waler tnoany water works or drain. R
- , R
Buildings, cailways and privale streets net 0;%n3
erected or constracied over drains or waler  walli
without permission.
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comstruciion  ar dcvelopml..nlhmer any
; ipe or installation cte, without  per
lonsjfﬂ}; %?c:;nslmclwu or development of any
d including building, walls, fences, roads or poles
“fectsic transmission lincs shall be made above any
l;I sewer Or water supply pipe cr any installa-
construeted or maintatned  or vested n the
Sard except with e written peimvision of  the
B and subject 10 such canditions us may he fixed

jy 1he; Boaxd:
A3 Pfoﬂd\-d that @ Rallwa)' Administraticn may
take up the works mentioncd hereanove, in
“actardanse with the provisions of section
+11 and “section 12 of the Railways Act,
1939 (24 of 19891, subject to the condi-
- fion thae the Railway Admm srration. shalt
do so m!h the consent of the Governmext,

a4
'(3) The Board may réstiove or othoiwise deal with .

“tnm or dwclopmt.m marle in contraven-
provisians of sub-section (1} in such
it’ thmks fit havmg regaed ta the mainten-
Cof its sorvices ond any cost inchuding dopart-
“charges ncurred by the Board in \his regard
1be recoviralble from the person who mrade the
pment or copstriretion” s, oo e

“Provided that in case of amsirhcﬁbr’: cr develop-
nmeal made by the  Teleaph Authority,
the Boun) may remove: or otherwise deal
with it in such manfier as.t.thinks fit and
Jeeove: the  cost including. deportmental
. char.zca incarred by the Beard in this re-
" gard after giting the Te!egraph Authority
, T an upn:\rt'mﬂy of cxcculing # within such

in“tase of default of paymcnz of char~
. Berson lable for payment of any char-
5t, within thirty davs of the service of. the
demand on him under Section 55, pay the
Hd sTmII he dccmed to be in default

oy it ol penall) as nty he determined by
cxt‘:-dmu to such sum not cxeeeding
of ihe amount of the charge and ihe sams
y shalt te recoverable along w:th uhcr arrears

labdlty of oc‘_upier 10 pa\' fur any dcfmﬂl by
er—The officet isswing any notice or order
' perzen in respect of. prnperlx' of which such
W0’ 19’ the owser, may require the occupier of the
Ty o Bay to bim, Snstead of the owner, any
- :?Payablc to the Doard :

».;frowdcd that if the 0c<.upn.r rcfusrs o disclose
%%~ the conect amount of the rent payable by
him or the wame and address of the person
5 lo whom it is payabic. the authority or
" officer may recover from the oceupicr the
kL wiole amoimy recoverable unde: this sec-
FiF 'r_' tion a5 ar arrear of charga under this Act.

qu Obstrretion of services provided by the Board.
ugh tSon shall. obstruct, prevent, diverf ot stop the
vDG/ 98¢ - -

igaspnatle; period as lhc Board may fix for

..1.‘cl.1dmrr mtcrcst and demand iec by -
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supply of watcr ta, ar the diiaage or sewerage of
any promiscs or any portion thereof tw which “snch
service has becu provided by the Board whether oo
grounds of any dispuie regarding owne:ship or occu-
pancy of such premiscs or for ary cthey reason.

85. Goneral power of compensation —The Board
may subject to any regulations which may. be made
in this behall, approse campnsilton ic ary person
who sustains Camage or injury. in the coursc of of in
consequence of ay work dome by Beard or in reha-
tion to any scriice provided by th- RBrard.

86. Compensation t e paid by offenders {or da-
mage caused by them.-- (11 Any persos who his
been copvicted of any offence agairst this Act. shall,
withstanding any punirhment to which hs may h:wa
been sentenced for the said ofience, be linbic 10 pay
such compensatioi ful any. dutnape 1o the property
of the Boawd cosulling from the said offence as- ihe
Board may coensider rcasenable. :

(23 In (he evznt =f o dispute regardmg the dﬂ"lOUHl
of the compensalion payable wnder. sub-seciion 1
such amount shall, on application. made to il. be de-
termined by the coury, before which. the said persdn
was convicled of the said offence and ©n nonpay-
rent of comzensalices determined, rhe same shall be
secovered wnder a warrant from the said court As
if it were 2 finc imposed by it on the persCa hablr.
therefor, ._5, . :

87. Reco.cry of duu: —~i1) lf a pcrsnn hablc lu:

pay dues to ihe Board does not, within thirty do Iz:
from the service of the nutice of demand, pay 1

smount duc, wh sum logether with ali- costs abd’
the penalty undsr scction §2 shal) .

first schedule, iy distross pnd. sale. of - the movable

‘property, or the attachmant and’ 5111: of lhc tmmov--_

able property.

"(2) Every wazrant- mutd under this scmon shall .
be signed by a member of the Board of any oficer *

duoly authorised by 1hc Board,

88. Distraint. -—[1) It shalt 1e l.-mful for znv nﬁ—'
cer or other emplayes of the I3oard, (¢ whom o war--

rant issued under seotioa ¥7 is nddruscd, 10 disivain,
wherever it way be found in any place in Delhi, :my
movable property belonging to the percon thercig
named as dJefaclter, subject to the followng crsadi—
tions, excepti-ns and excmptions, mmcly-- :

(@) the _tolloving proposty  shall Aot be dis-

trained G

(i} the necssery woaring apparel 'lld bedding
of the defauller, his wife and children and
their cacking and eating utensils;

(i) tonis of artisans:

{iii} hooks of acvaunt; or

iv), when the defaulter is an 1gmul!unst his
impizments of bushandey, seed, prain and
such caltle as may be necessary emahie (e
defwfrer ta earn Iis livelihood.

B 1
. .o

bc recoverable
under a warcan?t, issaed n the formy SL‘.t farth in the

RO CR

e

-
T

=1 oAty g a L achemad =t -
[T ,-' i




EH DELH! GARETTE -

{b) the disiress shall net bte excessive, that 15
to say. tbz property disttnined shall te as
asly as persible  equal in value to the
amaunl 10coverablc under the wartaat. and
if any property haé Luen desiraited which,
in e opitior of the Board, should ne
have been distrained, it shall forthwith he
relened.

(2) The person charged with the execuiion of a
warrant of distress shall forthwith muke an inven-
tory of the prajbrty which he seizes uader such war-
rant, and shall ! the same thne. give a writien
notice in the fcrm ser forth in the sccond schedule,
to the pecssa ‘n pessession thercof at the time of
seizure that the seid property will he sold as therein
mentioned.

89, Disposal of distrained oroperly and zttuch-
ment and sme of immovable praperty.—{1Y When
the, propecty scizzd is subjeci 1o rapid decay or when
the expense af keepmg it in custudy is, when added
tp the amount (o be recavercd, likely ta exceed its
value, the Board shall eive nebce to the person in
whose possessivn the property was at the time of s6i-
zure, that i will be sold af onc>, and shall scll 1
accordingly by publiz auction nnless the mmount men-
tioned in the warcant is paid forthwith,

(2) T the worrant is aet in the meamlime suspen-
ded by the Board ar discharped, the property seized
shall, afier the cxpiry of the pericd nared in the
notice served nndzr sub.sccion (13 of section 87 be
sold by public auctiun.

(3) Whap n warrant is issued for the altacrment
and sale of immeavablz preperty, the attachment shall
be made by a; order prohibiting the defaulier from -
transferring oc charging (he progerty in any way, and
prohibiting all persoas from taking any benefit from
such transfer o charae. and derlaring thay such pro-
perty would a0t e seld suless the amount die with
all cosls of r2covery is paid into the Boards ndice
within fifteen days from the date of (ke attachment,

(4) Any nansfer of or charge on the property
altached or any interest made without written por-
mission of rhe Baoacd shall be «wid as agoinst all
claims of the Boarl enforceable, under the aitach-
ment.

(5) The surplos of the sale-procceds, if any,
shall, immediately after the sale of the property, be
credited to the Water Fund, and notice of such credit
shall be given al the same time to the persen whose
property has been sold or his legal representative and
if the same is claimed by written application to the
Board within onc year from the date of the notice, a
refund thercof shill he made to such person or re-
presentative,

-(6) Any surplus not claiimed within one year as
aforesaid shall be the properly of the Board.

(7) Tor cvery distraint and  attachment made in
accordanc: with the foregoing provisions, a fee of
such amount not excceding two and a half per cent
of thc amount of tc tax due as shall in cach case
be fixed by the Board, shall be charged, and the
said fee shall e iocleded in the costs of recovery.

EXTRAORDINARY
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50. Recavery frem @ person about 1o leave Dejpy
(1) Tf the Board has rensan to believe thal any
son from whom any sum is due or 15 about 1o be
due is about w move from Delhi, he may diregt
immediale payment by such  person, of the sym
duec or abow to become due, and cause a nolj

demand for the sume ta be served on such pergg

1y

{23 I, an ihe servige of such nolice, such pe
toes nel forthwith pay the sum so due or about
becomic duc, the amount shall be levigble by digt
or allachmen! and sale in the manner herein befa
provided, and the warrant &l disiress or allachmes;
and salz may issued  and  cxccuted withoyt c-‘
detay. 5

*
L

91, Olfences and Penallics - -Save  as othe
provided in this Act whoever— i
vl
(a) Conlravenss any  provisioit of  any of ‘j

sub-scetions  or seclions  of this Act AT
iioned in the column | of the table iy tha
Fourlh Schedule; or

(b) Tails (o comply with any order or direg
lawfully given ! him or requisition f
[ully made upon kim under any of the
sections, sub-secticns, clauses, provisos
other provisions, shall be punishabl

11

(1) with fine which may extend (o the am

or with Imprisonment for a term whicy
may cxlend (o0 the period, specifiedsH
colump 3 of the said 1able or with betl
and e

(ii} in the casé of % continwing contrave
or failure, with an additional fine which
may exitcad to the amount specified:
column 4 of the lable for every day ¢l
ing which such contravention or fai

4
;

continues  afler conviction for the firy
such contravention or failure.
SA R
. 243
92. Prosecutions.-—No cewl shall poceed to M

trinl of any oficnce  except nn the complaint Qf._;
upon information ceceived from the Chief Execuine
Oflicer or any other officer authorised by the Ba
by a general or special ovder in this behalf, B

93 Compounding of oflences—(1)  The Bodlg;
may, cilher before or aller  instizoitan ot lhc-f
ceedings, compoend any offence uader this AC‘,

-l

Provided that no  oflence shall be compoy
unless - offendec has painl 2fl dues including p
tics payable by him and compensation as the B
rmay cousider  recessary, having repard to t_hF
and circumstances of the cose. and  indemnities
Board against any damage for which the Board'L
be lizhle on account of his action.

{2) When an olfence has  been compoundeds
offender, il in custedy.  shall be discharged andZs
further proccedings  shall be  taken against
respect of the oflence so compounded.

94, Arrest of olfvader—(1}y  Any  police V
may arres) any nervwn wha comanits in his vieW,

A
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- ke against this Act or zgainst any rule ov regula-
f.li;pmadc thereunded if —
%ﬁ:' a) thé mame and address of such persom are

)

wme upkoown to him and;

. (b) such persen cn demand declines to give his
Wi tond address or gives a pame and address
officer has reason lo believe to be faise.

S@;h such
ﬁg; No person so arrested shall be detained in
c;éﬁdy after his true name and address are ascer-
t :

g5, Protection of action” taken it good faith—
Np suit, prosecution or other proceeding shall be
gbrituted or. shall By entettdingd in any Court against
auy: member af-the Board or of the Consultative coun-
cilF,or against any other officer or employee of the
B,"gajd or against any person acting under the onder
og dircction- of ady: such:.. perron for anything which
isin good faith done. or intended 10 be done in pur-
syanee of this Acf: or ady rule, regulation or other
jsturiient made’ thereiinder,

- /96, Notice to Bd giverf of siiifs.—{1) No suit shall
bsg-'irislitulcd against the Bbard until the expiration
of two months after notice "~ i Writing has been left
at the Board's office and unless such notice states
explicitly the cause of actiun, ithe nature of the re-
li¢f sought, amount of compeisation claimed and the
name ond place of residérice of the intending plain-
tiff; and upless. the plaint contains & statement that
sutlif nolice has béen so left or delivered.

360
LR

123). No suit.;such - as is describe@ in sub-section
(I32shall, unless it i a suit for.the recovery of im-
moyable property or for a declaration of title
thereto, be instituted after the expiry of six months
frdir- the dafer,on which the cause of action arises.

(3) Notling in subszction (1) shell be deenied to
apply.to:a: suit in which the only relief claimed is an
lojunction; of. which the object would bo defeated
‘the giving of the notice er the postponement of
the. institution of the suit,

97. Appeals. (1) Every decision made by an offi-
w¢r. delepaféd with  ady powers  under this Act, rules
ind. regulntions made thereunder, appeal to the next

33:)5:% authority or, as the case may be, lo the

Rl

(2) 'The' decision of the appellate authority shall
% final : ‘ R Y
Provided that the Board _and the Chief Executive
MMiek but riof any other officer delegatéd any power
'¥-lne Board: may at any time, for reasons to be
tcorded in wriling, revise or review any decision
iken by any authority subordinate to it or to him.

'l98. Duties of autinorities ete. to assic: the Beard —
1Al publi¢’ aiid local aulliorities or institutions
Wl tender sich’lielp and assistatice and furgish such
Yannaticn to the Bogrd as the Board may require
" carcying oul its purpose a6d shall make available
' the Board for. inspection ard examination such
Cards, maps, plans and ciher documents as may be
‘tessaey for the' discharge of ite functions.

(2) It shull, be ihe duty of alf police Officers and
cmiployees of ihe Board to give immediate informa-
tion about the comission of or the attempt to com:-
mif, an act in contravention of hi§ Act and to assist
the’ Board, its members, officcrs  and’ employces in

. thé exercisc of their Jawful awthority.

99. Subaisi‘on of Annual Reprt1.—-(1) The Beard
shall as soon as may be after the end of each
finddcial year, prepars aud submit to (k¢ Water
Consitltative Coundil, in suéi form as may be pres-
cribéd, a report giving a8 account of is activitics
during thal finaneial year and the report shall also
oive in account 6f the activities which are likely to
be uonderiaken by the Board during the next finag-
cial vear.

(2) The Water Cooscitative Councit' shall consi-
der thic recport and forward it to the Government
alongwith ils comments, « any.

(3) The Government shall cause such report to
be laid before the Legislative Assembly as soon as
may be after it is submitted.

100. Officcrs and cmpleyees of the Board to be
public servants.—All officers and emplayees of  the
Board shall, when acting or purporling to act in
pursuarce of the provisions of this Act or of any
regulation made thereunder, be deéerred to be
public servarts within- the rueaning of sectivh 21 of
the Indian Penal Code. :

101, Cannzction with water works and drains not .

to b2 made without permission. Without the wrilten
permission of the Board, no person shall, for any

purpose whatsozver, al any time make or cause to
be made any contiection wjth any drain or any water -

works, corstrticted - of maintuiiied by, off vested in
the Board. T B

* 102. Permission of Board required for works to be .
carried out by otiier departmenis cr atherwi sc.—(1)

A railway, telegraph line, clectric line or stréet can
be constructed and’r stsuclure
crected On any drain or any Water Works: constructed
or mairtaincd by of vested in the Board: only affer
obtaining written - persission from the Board or the
Govt, as the casc inay be.

(2) If any telegraph line, electric-line or strect be

constructed or gny other structure is' erected on any
drain  or Waler Works as aforesaid withouy the
written permission of the Board, the Board may
remove or otherwise deal with the sdmde dg it deems
fit, ' - :

% ,
(3) Yhe expenses incwired by the Board in so

doing sHall be paid by the owner of the stréet or of

the structure cr as the case may be, by the railway
administration, telegraph  autherity. clectricity ad-
ministration or the person cffending and shall be
roceveréd in accordance with the rules whick may
bz specified under this Act. :

(4) If any dispule arisss Setween  the Telegraph
Authority and the Board in respect of the exercise
of the powers conferred by this Acl, the matter may
be referred to the Central Government and the order
of the Central Governmeny thercon shoall be final,

of any kind' can be.
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1e3. Ll1blllly of owner and occupier for oﬁences
If any offcnce relatinug to water supply or sewerage
is ccmmilted under this Act oo ony premises con-
necled with waler works or sewerage, the owner or
the person paying the occupier of the said premises
shall be |omtly and scverally Jiasble for such offence.

104, Tram:t:nnal Frovisions.-—-Nolwitastanding any-
thing conlained in this Act, the Government may, if
necessary, appoint a_Special Officer to exercise lhe
powers and discharge the functicns of the Board un-
til the day on which the first meeting of the Board
is held after the comumeaczment of this Act

105. Power to remove difficultias.—(1) If any
difficuity arises in giving effect to the provisions of
this Act, the Government may, by order published
in the official Gazette, make such provision not
inconsistent with the provisions of this Act as may
appear to it to be necessary for remnoving the
dlﬂiculty

Provided that no order shail bz made under
this section, after the expiry of three years from
the commencemem of this Act.

. (2) Evczy order made under this section shall
be laid, as sopn as may be after it is made, Lefore
the Leg-xslalwc Assembly of the National Capital
Temtory of Delhi.

106. General—(1) It shall be the duty of every
officer or’ anthority approving the plaas for or
gra.ntmg pcrmlssmn for any development ar for thae
erection’ of any. building to inform the apphcant of
the necessity . to .comply with the provisions of this
Act and tegulations framed thereunder in regard
to the water supply, drainage and sewerage, in
telation: to such development of such building.

(2) The regulations framed under section 109
shall, subject to the prior approval of the authority
competent fo frame such Bye-laws, be deemed to
be incorporated in the bye-laws framed under

" section 349(a) of the Delhi Municipal Corporation
Act, 1957 and under section 260 of the New Delhi
Municipal Act and in the correspoading bye-laws
regulating building construction under any law for
the time being in force,

10‘?‘. Prohibition 'of obstruction or molestation in °

execution of works.—No person shall obstruct or
molest any person, authorised or empowered by
under this Act, or any person with whom the Board
has lawfully conlracted in the execution of his duty
ar of anything which he Is authorised or empowered
to do by- virtue of or in consequence of any of the
provisions of this Act or rules or regulations or
instrument made thereunder or in fulfilment of his
contract with the Board,

108. Power to make rules.—(1) The Govem-
ment after consultation with the Board, may, by
notification in the official Gazette, make rules to
carry out the purposes of this Act.

" such provision is,

(2) In pamcula: dnd wuhout plejud e
generality of the foregoing powers, such mj ;
provide for all or any of the following
namely, removal of any telegraph line, elec
street or any structure erccted on a drain g
works without the written permission of th

(3) Every rule made under this Aci, shall B23
as soon as may be after it is made or issué
the Legislative Assembly of the Nallcnal
Territory of Delhi, while it is in session fg
period of 30 days which may be compriséds
sessmn Or in two or more successive sessrd

109. Power to make regulations. -—(r
Board may make regulations conceming an: i
which is to be or may be prescribed by regulj
under this Act or in respect of which this Ac
no provision or makes in-sufficient provisig
in the opinion of the:Hg
necessary for the implementation of this A¢

(2) Without prejudice to the generalit
powers under sub-section (1), the Board mayZ

regulations regarding the following m
namely—
(a) the terms and conditions in

charges for supply of water;
(b) compensation to be paid tc owngy
occupier of land for damage cause;
to laying of water mains, sewers §
vice pipes or drains in any street
Board,

(c)

(d) ,
for use, maintenance
meters;

(e) Cutting off water supply to a pre

and chargmﬂr expenses therefor;

(t)

ing of well, tube well or hand

(g)

Laying of a pipe or drain acrass {
perty of any person;

Recovering 1he cost of executjon
work exccuted by the Board from
son who is liable to execute the sal ;
but fails to do so;

(h}

(i
)

Erecting upon a premises a shaft o

Terms and conditions for connectilf
private drain to a public drain:

(k)
(1

Licensing and control of plumbers}

Preseribing the fee and charges I
Jevied by the Board for various pui]
under the Act and recover ry thereg



o

. (m) Terms and conditions of service of
officers and employees of the Board.

3) All regulations made under this Act shall
 pe Jaid as SOON as miay_ be after it js made or ls§ued.
fore the Legislalive Assembly of the Nationat
apital Teritory of Dethi while it is in session for
total period of 30 days which may be comprised
one session or two OT more successive sessions,

%, p10. Dissolution of the Board.—(1) If the
‘Government is satisfied that the purposes, for which
5 Board was established under this Act have been
bstantially achieved, or that the Board is unable
“achieve such purposes, and if the continued
aaistence of the Board is, in the opinion of the
Governmen!, unnecessary, the Government may,
‘potification, dissolve the Board with effect from
sich date as may be specified in the notification
_the Board shall stand dissolved accordingly.

.. {2) From the date of dissolution specified under
& sub-section {1)—

() all the properties, funds and dues which
are vested in, or realisable by, the Board
shall vest in, or shall be realisable by the
Government;

{b)

all liabilities which are enforceable against
the Board shall be enforceable agalnst the
Government.

E)) The functions of the Board shall be dis-
charged in such manner as the Government may
: specify.

THE FIRST SCHEDULE
! [See Section 87 (1))

FORM OF WARRANT

- (Here inseit the name of the officer charged with
1&5 €xecution of the warrant)

g WHEREAS A. B.of"........ .. ... has
220t paid, and has not shown satisfactory cause for
1 i€ hon-payment of, the sum of ......... ... due
00 adcount of (here describe the liability) for the
Peiod of........ ... .. . commencing on the
reeeeolooday of 19... ., and ending with
iies--......day of-
-Fhich sum is leviable under :
lhAND WHEREAS thirty days have elapsed since

H“;:‘Ervite on him of notice of demand for the

"

THIS is 1 direct you

L (?u'ﬁi_nfattach the movablelimmovable proper:ly)
'{ \ Scribe below) of the said A. B. of a value
) “--.....approximately cqual o the

FoMot R, LT subjezt 10 the pren
g2 71 of the Delhi Water Board Act 1998 and

'
f T
b

e ———EE TSR
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the by-laws made thercunder and forthwith to
certify to me, together with this warcant, all part-
culars of the property seized'altuched by you
theretader.

Dated this......... day of. .. ...eees
(Signed)

Chief Executive Officet]
Authogised Officer
Delhi Water Board

Description of immovable property

THE SECOND SCHEDULE
{See Section 88 (2)1

FORM OF INVENTORY Off PROPERTY
DISTRAINED AND NOTICE OF SALE

To
ShrilShrimati
residing at

Pleuse take notice that I have this day st‘::‘:d
the property specified in the inventory and
heret% for t}llle_%t:llue of due f-gé
the liability (here describe the liability) mentiod
in the margin for the period commencing on the
e day of 19. ..
and ending with the ... ... .. day of. . .... 19. ¢
together with Rs........... due for service ©
notice of demand, and that unless within ten days
from the date of the service of this notice, you pay
to the Chief Executive Officer the said amount,
together with the costs of recovery, the said pro-
perty will be sold by public auction.

Dated this.......... day of...... 19,

..............

(Siznature of Officer
executing the warrant)

(Here state particulars of property seized)

THE THIRD SCHEDULE
{See Section 55]

NOTICE OF DEMAND

Ta
ShrijShrimati
residing at
Pleasc take notice that the Chicf Executive
Officer!Board demands from................
............ the sum of . ..... .dus front
onaccout of L. s

(here describe the  propertv.
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2 3 4
Non-compliance with d:rccl:on to limit 1000 . 100
the discharge from private drains mlo
certain areas.
i :
‘ISccl|°“32 (© Non-compliance with requisition for 1000
. keeping sewage and raim water drains R
distinct.
Sccttﬂﬂ'33 . _" Non- 'compliancc with requisitien for 500 200 4 |
b.sechon(l) ' drainage of undrained premises. : - : i
x L
s:ctIOD-33 Non-compliance with requisition to close. 560 _ 180 ‘FJI‘:
: _'Sectwﬂ(Z)(b) ' ' i T
: remove or divert a pipe or drain
- k
_ i ;;1
Erection/occuption of new premises 16,008 - '.‘ I*
withoutdrains. C : iﬁ
- . o4 L,
Nor-compliance with rcquisition of main- 1000 168. e i
) tenance of fdrainage works for any ' G I
T~- " group or. block of premises. [
Exccution of work by a person other 060 — : “
than a licensed plumber. 1
= on -35 Liccnsed plumbers not to demand more 1000 ' — j \
%b-SccuonB)(c) than the charges prescribed. é‘ 5
' & MR
_‘_t|0|1-35 - Licensed plumbcrs not to contravence bye- 1000 _ — 2 i’:
laws or execute work carelsssly of Bt B

negligently ete.

Failure to furnish when required, name 1000 - E’ﬂl
of licenced plumber emploued. : ' i E'%

' 3 R

Failure to give nolice of iatention te erect 5000 —_ E}:
a buiiding. _ 168 S g;

AT
A

TrTrOL

- Allowing fillh & garbage to flow in drains. 5000 108

e

Preventing the Board - or any person 1¢e8 - —
authorised ia this behall from exercising
his powers ol entry efc.

Injury to, or interference with free fow 2000 | ) 180
of coptents of public drain or drains
communieating with publlc drain.

(1) 'Un-authorised tamfering with water (2) 560 2680

mains (Domestic use)
(b) 1000 200 i
{Non-domestic use) : :
(c) 2000 B
(Industrial use) 200 _ l
(d) 5000 - 4]
(Iee Factories) . 200 ?ali!'f
D
T e o}
!'
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- oo——: - S S U S —_—— e

! . 2 3
e _—. . - e .-
{(ii) For making unathoriscd sewer (a) 200
- connection. : . - . (Domeslic)
(b} 1000
{(Non-domeslic)
(c) 5000
([ndustrial)
(iif) For unauthorised connection wlth 1000
sewer Drain. : -
Section-81 Non-renoval of unathorised entroachment © 2000
Sub-Section(l) over Board’s water lmc/scwcr line/
_ drainage works.
Section-84 Obstraction of services providcd by Board. 1000 -
Setion-10] Connection with water works or drains 2000
without written permission. :
Section-107 ' Obstroction ar moleslatlon in cxccullon 0[' 5000

works.
- o .______'____f

Pr:nled by the Manager. Govl of lndm Press. ng 'Road Maya Puri, Ncw Dclhl !l0064
and Published by the Controller of Publications, Delhi-110054, 1998 )
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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELEHL
(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS)
8™ | EVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14 (11)/LA-2012/Coni2lew [h6-56 Dated the 26 April, 2013

To
The Special Secretary (GAD),
General Administration Department, .,
Government of NCT of Delhi
2" Level, A-Wing, '
Delhi Secretariat,
New Delhi.

Sub: Gazette Notification of the Delhi Water Board (Amendment) Act, 2013 (Delhi Act 04
of 2013) ' '

Sir,
Please find enclosed herewith two copies of the subject cited notification (English and
Hindi versions) for publishing in the Delhi Gazette (Part-IV)-Extra-Ordinary today itself. It
is requested that at least 10 Gazette copies of the same may be sent to this Department as
soon it is received from the press.

Yours faithfully’

%(\U*’V\IW

[t e
Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A.)

Encl: Asabove

No. F.14 (11)/LA-2012/ ' Dated the  April, 2013

Copy, together with the copy of enclosures, forwarded for information and necessary action to:-

1. The Secretary, Government of India, Ministry of Home Affairs, New Delhi-
110001 (with 5 copies).
Z, The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law

& Justice, Legislative Department (Correction Cell), Shastri Bhawan, New Delhi-
110001 (with 2 copies).
The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.
4. The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat,
New Delhi-110002. '
3. The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New
Delhi-110002.
6. The Pr. Secretary (Urban Development), Govt. of NCT of Delhi, Delhi
Secretariat, New Delhi-110002.
%~ The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat,
Delhi-110054. :
8. The Secretary to the Law Minister, Govt. of NCT of Delhi, Delhi Secretariat,
New Delhi-110002
9. The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New

" Delhi-110002. -
10.  Guard File \ WJ\
N4t

(8]

) o B W MG’W
' 11”‘2' = (Tarun §)ah wat)

o ouy Welbale | Addl. Secretary (Law, Justice & L.A.)

.M{

[-1] \ZT =

T)
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(TO BE PUBLISHED IN PART
ONAL CAPITAL TERRITORY OF DELHI
JUSTICE AND LEGISLATIVE AFFARIS)
ELHI SECRETARIAT, NEW DELHI

GOVERNMENT OF NATI

(DEPARTMENT OF LAW,
g™ L EVEL, C-WING, D

No. F.14 (1 1)KLA-2012chw&2lqw[l|5' Dated the 26 April, 2013

NOTIFICATION

of the Legislative Assembly of

NO. F.14 (11)!LA-20121LW3-|G»3)l—rf _ The following Act
e Lt. Governor of Delhi on the

the National Capital Territory of Delhi received the assent of th
19" April, 2013 and is hereby published for general information:-

TER BOARD (AMENDMEMNT) ACT, 2013

«THE DELHI WA
(DELHI ACT 04 OF 2013)

of the National Capit i on the 18"

(As passed by the Legislative Assembly al Territory of Delh

March, 2013)
(19" April, 2013]

An Act further to amend The Delhi Water Board Act, 1998.
lative Assembly of the National Capital Territory of Delhi in

BE it enacted by the Legis
s follows:-

the Sixty-fourth Year of the Republic of India &

(1) This Act may be called The Delhi Water Board

1. Short title and commencement. -

(Amendment) Act, 2013.

(2) 1t shall come into force on such date as the Lt. Governor may, by notification in the

official Gazette, appoint.

n 3.—inthe Delhi Water Board Act, 1998, in section 3,

». Amendment of sectlo
in sub-section (2),-
(a) for clause (iv), the following clause shall be substituted, namely:-

al Corporation 1.€. South, North and East Delhi

“(iv) One member from each Municip
Municipal Corporation to be nominated by the respective Mayor”.
shall be substituted, namely:-

(b) for clause (v), the following clause

“(v) The Director (Local Bodies) shall be the ex-officio member”.

\

o
\<\ w el

B
(Tarun Sahrawat)

Addl. Secretary (Law, Justice & L.A.)
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